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STATEMENT re. VIOLATIONs OF THE
CEASE-FIRE LINE BY PAKISTAN IN
JAMMU AND KASHMIR

Tue MINISTER oF DEFENCE
PRODUCTION ¥ tHE MINISTRY oF
DEFENCE (Surr A. M. THomas): Sir,
on behalf of Shri Y. B. Chavan, Min-
ister of Defence, I beg to lay on the
Table of the House a Statement re-
garding violations of the Cease-fire
Line by Pakistan in Jammu and
Kashmir. [Placed in Library. See
No. LT-3334/64].

NOMINATIONS TO THE COMMIT-
TEE ON SUBORDINATE LEGISLA-
TION.

Mr. CHAIRMAN: TUnder sub-rule
(1) of rule 205 of the Rules of Pro-
cedure and Conduct of Business in the
Rajya Sabha, I hereby nominate the
following Members to the Committee
on Subordinate Legislation:—

Shri P. N. Sapru.

Shri R. S. Doogar.

Shri M. S. Gurupada Swamy.
Shri N. Ramakrishna Iyer.
Shri Akbar Ali Khan.

Shri S. N. Mishra.

. Shrimati Nandini Satpathy.
Shri M. N. Govindan Nair.
Shri G. S. Pathak.

Shri Mulka Govinda Reddy.
. Shri M. Ruthnaswamy.

. Shri D. L. Sen Gupta.

. Shri M. C. Shah.

. Shri B. K. P. Sinha.

. Shri G. D. Tapase.
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Under sub-rule (1) of rule 206 of
the said Rules I appoint Shri P. N.
Sapru to be the Chairman of the
Committee,
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CONSTITUTION OF A GENERAL
PURPOSES COMMTTTEE

Mgr. CHAIRMAN: I hereby consti-
tute a General Purposes Committee
consisting of the following Mem-
bers: —

. Shrimat; Violet Alva.
. Shri M. C. Chagla. ~
. Shri Anand Chand.

. Shrimati Annapurna
Thimmareddy.

Shri M. P. Bhargava.

. Shri R. S. Doogar.

Shri D. P. Karmarkar.

. Shri Akbar Ali Khan.

. Prof. M. B. Lal.

10. Shri Dahyabhai V. Patel.
11. Shri P. Ramamurti.

12. Shri Ramprasanna Ray.
13. Shri P. N. Sapru..

14, Shrimati Tara
Sathe.

15. Shri A. B. Vajpayee.
16. Col. B. H. Zaidi.

I appoint Shrimati Violet Alva to be
the Chairman of the Committee.
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Ramchandra

RESOLUTION RE PROCLAMATION
ISSUED BY THE PRESIDENT IN
RELATION TO THE STATE OF
KERALA

Tue MINISTER or STATE IN THE
MINISTRY or HOME AFFAIRS (Surt
JATSUKHLAL HATHI): Sir, I beg to
move: -

“That this House approves the
Proclamation issued by the Presi-
dent on the 10th September, 1964,
under article 356 of the Constitu-
tion, in relation to the State of
Kerala.”

In moving this Resolution for the
approval of this House, Sir, I may, at
the outset, narrate very briefly the
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circumstances which led to the issue
of the Proclamation by the President.

Surt BHUPESH GUPTA (West
Bengal). Nemesis.
- Surr JAISUKHLAL HATHI: On

2nd September, 1964, two memters of
the Congress Legislature Party, Shri
K. M George and Shri Balakrishna
Pillai, presented to the Governor a
memorandum signed by fifteen mem-
bers of the Congress Legislature Party
stating that they had lost confidence
in the leadership of Shri R. Sankar,
Chief Minister, and that they had
withdrawn their support to the Minis-
try. They further said that they
wanted to  function thereafter
separately in the Legislature. At the
same time, they also informed the
Speaker to the same effect and asked
for a separate block for them The
Congress Party in the Assembly at
that time consisted of sixty-five
members, excluding the Speake~ and
when fifteen of them defected from
the Party, its membership was reduc-
ed to fifty from sixty-five. The total
strength of the Assembly of the State
was one hundred and twenty-seven,
including the Speaker. I should also
like to mention the composition of the
Party membership as existing then.

Congress—65 (Out of this 5 had
become dissidents and so the
number became 50).

- Dissident Congressmen—15,

Communist (Right Wing)—19.
Communist (Left Wing)—9.
Samyukta Socialist Party— 15.
Muslim League—11.
Independents—5. .
R.S.P.—1.
One seat was vacant consequent on
the death of Shri Chacko, ang the
other seat was held by the Speaker.
Thus, the tota] strength of the Legis-
lature at that time was one hundred
and twenty-seven out of which origi-
nally sixty-five were Congressmen.
After these fifteen dissidents defected
from the Congress Party, the strength

‘ I
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was reduced to fifty. On September
3, 1964, when the Legislative Assem-
bly met, Shm P. K. Kunju Pillai,
Leader of the Samyukta Socialist
Party, moved a Motion of No Con-
fidence against the Ministry 1n the
State This was allowed and the
Speaker asked the members to stand
up 1n theiwr seats. The fifteen dissi-

dent Congressmen stood up In support

! of the Motion. The Speaker, there-

fore, fixed the 7th and the 8th Sep-
tember, 1964, for discussion of the
Motion. The motion was discussed on
these two days and then 1t was put
to vote when 1t obtained the support
of seventy-three Members while fifty
voted against it. Two Independents
were absent. This information that
the Motion of No Confidence had been
voted upon and carried was conveyed
to the Governor by the Speaker the
same day. The Chief Minister also
tendered the resignation of the Coun-
cil of Ministers to the Governor the
same evening but he was asked to
continue in office till alternative
arrangements were made for the con-
duct of the government. Immediately
afterwards, the Governor sent for the
various leaderg of the different Parties
in the Legislature. He called Shri
P. K. Kunju Pillai, Leader of the
Samyukta Socialist Party. He also
called Shr1 Ahmaq Kuraikal, Leader
of the Muslim League, Shri K. M.
George, Leader of the Dissident Con-
gressmen, Shri C. Achutha Menon,
Leader of the Right Wing Communist
Party and Shri E. M. S. Namboodri-
pad, Leader of the Left Wing Com-
munist Party but Shri Namboodripad
was out of station and so he could
not meet the Governor. The Governor
met all the others separately with a
view to ascertaining whether an alter.
native Government could be formed
by them either singly or jointly with
anybody else. Shri P. K Kunju, Shri
Ahmagq Kuraikal and Shri K. G.
George told the Governor in very
clear and unequivocal terms that they
would not be in a position to form
a Ministry either singly or as a united
Legislature Party under a single
| Tieader. Shri Achutha Menon felt
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[Shri Jaisukhlal Hathi.]

that if the S.S.P. haq joined him, he
would have made an agttempt to form
a Government but in view of the
stand taken by the S.S.P. Leader,
there was no question of his pressing
to form a separate Government.
Having studied the entire situation
and having come to the conclusion
that no single Leader or Party or a
United Legislature Party under a
single Leader could form a govern-
ment, the Governor had no alternative
but to report to the President about
the political breakdown in the State
of Kerala ang suggest the issue of a
Presidential Order under article 356
of the Constitution. It is in these
circumstances that the President had
to issue this Proclamation. A copy of
the Proclamation hag been placed on
the Table of the House. As will be
seen, under this Proclamation,

“The President has been satisfied
that a situation had arisen under
which the Government of the State
of Kerala cannot be carried on in
accordance with the provisions of
the Constitution of India.”

He has, therefore, assumed to himself,
as President of India, all functions of
the Government of the said State and
all the powers vested in or exercis-
able by the Government of the State.
Under the provisions of the Constitu-
tion, this Proclamation has to be
approveq by both the Houses of Par-
liament within two months of issue.
It is, therefore, Sir, that I have come
before this House to get its approval.
It ig no pleasure for me or for the
Government to come with this Resolu.
tion and seek the approval of the
House for a Proclamation which has
had to be issued by the President.

The circumstances in which the Pro-
clamation had been issued ‘or had to
be issued have been narrated. It is
really unfortunate that such a situa-
tion should have arisen. Kerala has
been having a chequered political
career from 1957 onwards. It was in
1957 that the Communist Govern-
ment came in. Fortunately or unfor-
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tunately that Government could not
carry on for a long time. I would
not like to go into the details of ine
past because ] do not want unneces-
sarily to rake up any controversial
points here. Therefore 1 would not
deal with the past history. But one
thing is certain that there have been
in the State difficulties, difference of
opinions, caste, religion and various
'other factots which have led to this
sort of condition and I woulgq only
hope that the people of Kerala would
try to have a stable Government
under a party which could function
as a stable Govenment and work unit-
edly for the progress, for the deve-
lopment and for the prosperity of the
people not of Kerala alone but of
the country as a whole. T would not.
like to go in detail, as 1 said ear-
lier, into either the recent past from
1960 to 1964 or the earlier past bet-
ween 1950 and 1960 because I do
not want unnecessarily to rake up
the controversies. My purpose is very
limited so far as this Resolution is
concerried. The Resolution seeks
the approval of the House for
the Proclamation issued by the Presi-
dent. That wag inevitable. As there
was a breakdown, ag it was not pos-
sible that the Government of the
State could be carried on according
to the provisions of the Constitution
the Governor reported accordingly
and when the overnor was satisfied
that it was impossible to carry on
the Government of the State accord-
ing to the provisiong of the Consti-
tution there was no other way but to
act under article 356 of the Constitu-
tion. 1 therefore commend this Re-
solution for the approval of the
House.

The question was proposed.

Mr, CHATRMAN: Before 1 call
upon any hon. Member to speak, I
would like to say that the Business
Advisory Committee has allotted one
day for the discussion of this Resolu-
tion and for the Kerala State Legisla-
tfure (Delegation of Powers) Bill.
There are a number of speakers whose:
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names are already before me. We
woulq therefore have to sit through
lunch and I would request Members
to be brief. 1 would be very hippy
if they confine their speeches to
fifteen minutes.

Suri BHUPESH GUPTA: 1 want to
ask a question, a clarification. The
hon. Minister saig that even before
the Assembly was convened on the
3rd September the Governor did
have information that so many Mem-
bers had left the Congress Party
thereby making it a party which did
not have a majority., Then on the
3rd September when the Assembly
met and Wwhen the no confidence
motion was moved Members demons-
trably stood up to make it clear that
the Congress Ministry had the sup-
port of only 50 Members or so. Any-
how it hag only a minority behing it
compared to the total strength of the
House. I should like to know what
the Governor was doing between the
1ime he recelved the information from
the legislature that the Conazress
Government did not have a majority
ang the time when this no confidence
motion was moved which again con-
firmeg that the Congress did not have
a majority? Why was the Ministry
alloweq to continue till the 7th or
8th? Constitutionally, was it not right
for the Ministry to resign in the first
instance on the 3rd whén go many
people had stood up in favour of the
no confidence motion? Those who
stood up in support of the motion
were having a majority of 20 or so.
I should like to have a proper ex-
planation. In the statement that has
been given by the Governor -here
is no explanation to the unprecedent-
ed manner in which the constitutional
authority there behaved.

- Surt JAISUKHLAI, HATHI: As
very often happens even with my
friend, Shri Bhupesh Gupta, very
offen after the debate, after hearing
the arguments for and against, the
Members may change their mind.

Also standing up in their seats was
only a preliminary action to dacide

l
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whether the motion should be admit-
ted or not. Once the motion is ad-
mitted, there has to be a debate and’

| ultimately the motion has either to

be carried or lost as it Bappened once
earlier ang the Government continu-
ed. . .

.

Sart BHUPESH GUPTA: The point
is not that. Under our constitutional
practice, it is the prerogative of the
Governor to advise the proper
authority—here it is the President—or
act suo motu the moment he is con-
vinced or he has got sufficient objec-
tive evidence that the Government
does not have a majority. The no
confidence motion is not a mere
motion. Here it was made known to
the Governor before the Assembly
met that these people were not going
to support the Government and on
the 3rd for the motion ‘that this
House expresses want of confidence
in the Council of Ministers’ so many
people even from the Congress Party
stooq tp and 1 think over 70 mem-
berg stood up. At that time the mat-
ter was clinched absolutely and there
was no other evidence required. Why
at that very moment did not Mr.
Sankar offer his resignation? Can the
hon. Minister cite any example of
history where there is a parliamen-
tary system-—particularly from Britain
—when in a comparable situation or
in a situation much less demonstra-
tive, the Ministry or the Govern-
ment stuck to office?

’
v

Smrr JAISUKHI.AI, HATHI: As
the hon. Member himself said the
Governor should be convinced. The
fact that the Members rose in their
seats or gave a memorandum is pri-
marily a prima facie case but the
question of conviction comes only
after it has been voteq upon. I should
like to ask from the hon. Member
whether anywhere where democracy
and  parliament function, when a
motion of no confidence is just ad-
mitted, it could be said that the party
has lost the confidence of the majori~
ty.

(Interruptions.) -
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Mr. CHAIRMAN: No, no Mr
Govindan Nair. ,

Sexr M. N. GOVINDAN NAIR
(Kerala): Mr. Chairman, Sir, ‘once
again in our State the Constitution
stands suspended and the President’s
Rule is proclaimed. The hon. Minister
hag clearly placed before this House
the circumstances in which the Presi-
dent’s Rule had to be proclaimed.

[Mg. DepUTY CHAIRMAN in the Chair.]

My hon. leader raised a very incon-
‘venient question.

Surr JAISUKHLAL HATHI:
very convenient for me,

It was

Surt M. N. GOVINDAN NAIR: It
‘'was a very inconvenient question.

Surt JAISUKHILAL. HATHI: For
‘you,

SHrRr M. N. GOVINDAN NAIR: Not
for me but for the Minister and his
party. On September 3rd when 71
members stood up in support of the no
confidence motion it was clear that the
Congress Ministry was lost.

Surr JOSEPH MATHEN (Kerala):
Was it in support of the no confidence
motion or wag it in support of the
motion being admitted?

Tue DEPUTY CHAIRMAN: He
has hardly begun. Please listen to
him with a little patience.

Ssrt M. N. GOVINDAN NAIR:
When that news reached Delhi one
of the veteran leadersg of the Congress,
Shri S. K. Patil, was rushed to Kerala
to see whether any rapproachement
was possible with the dissident Con-
gressmen. The leaders of the dissi-
dent Congressmen, as you know, are
the communal leaders of our State.
He met Mr. Mannath Padmanabhan
and requested him to save the Con-~
gress Ministry. He sent a frantic
call to the Muslim League leader . . .

Sstet M RUTHNASWAMY
(Madras): Secret history,

[ RAJYA SABHA |

the Presulent in rela- 3724
lation to the State of Keralg

Surt M. N. GOVINDAN NAIR:

. . Shri Bafaki Thangal, to reach
Trivandrum immediately and to get
him out of the situation. Unfortu-
nately, none of them concedeq and
go this fall. It was to manoeuvre, to
see whether theyl could somehow
work up a majority, they -wanted
these few days. That is why 1 said
when things had happened like this,
it would not be proper for the Minis-
ter to come forward and say: Be-
cause we wanted to try this we had
to allow the Ministry to continue till
the Tth or 10th.

Now, this is not the first time that
we are having President’s Rule. This
is the third time we are having it.
Even this statement will not convey
correctly the depth of the political
instability and crisis that is facing
our State. During the last eighteen
years after independence, we had ten
Ministries and for the thirg time we
are having President’s Rule. So, the
average age of a Ministry jg near
about sixteen months. Now, very
many fantastic theories are being put
forwarq for thig sorry state of affairs
in our State. The other day, when
this was discussed in the other House,
some hon. Members blamed the Cons~
{itution. Some others said this: In
Keraly since the people have a high
level of education, since they have a
high level of political consciousness,
this kind of political instability is in-
evitable. All these are false and
fantastic theories, which should not be
accepted. Any change of the Consti-
tution, however welcome it may be
otherwise, will not solve the problem
in Kerala. So, also, you wil] be only
defaming demdtracy if you say that
if in a State the people have a high
level of education or a high level of
political consciousness, no gtable Gov-
ernment can work there. So, you
have to go to the root of the matter.
Now, the hon. Minister said that he
would not like to go to the root of
the matter or go into the past since
it may arouse controversies. Now, in
the interests of all those who want to
see that democracy and secularism
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thrive in the country-—whether it is
controversial or ‘otherwise—you have
to go deep into the matter and unless
you do it, you will not be able to
solve the problem fhat is facing
Kerala.
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Now, Madam, you will permit me,
if I take a little more time, since [
have to go into the past not in detaj],
but at least to indicate the develop-
ments in our State gince ind2pen-
dence. Now, according to me the
basic mistake is the ‘encouragement
that obscurantist communal Iforces
and undemocratic forces in our coun-
try received at the hands of the rujl-
ing party during these years. That
is responsible for the continuous crisjs
in our State. Now, Shri Kamaraj,
the President of the Cdngress, who
has been touring our State recently,
in all his speeches, wag telling and
appealing to the people that they
should vote for the Congress, i* they
wanteq a stable Government. Now,
in 1946, when we had the first elec-
tion, in an Assembly of 108, therg
were 107 Congress members. There
was only one member in the Opposi-
tion. (Interrupfion.) Still within
six months the first Ministry fell.
There were three Ministries Irom
1946 to 1952. Did the Congress ser-
iously try to find out what was at
the root of the matter? At that time
it was the Travancore State. Respon.
sible Government was granted. The
Congress leadership invited the com-
munal leaders and the nominees of
their choice were put up as candidates
for the Assembly. So, within a few
months, communal wranglings started,
The recent Chief Minister, Shri Sar-
kar, and Shri Mannath Padmanabhan
walkeq out of the Congress, started
a tirade against the Congres; and
paraded in the whole State sayiig that
the Congress should be firlisheé. Even
after that experience, when in 1952
the elections were approaching, thege
very same people were taken back
into the Congress. They went after
them. They wooed them and finally
got them into the Congress. During
the period from 1952 to 1987 we had
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four Ministrieg and President’s Rule
for a year. That was the position.
In 1957 after the elections when the
communists got a majority, their sur-
render to the communal forces was
complete, wag absolute. I also do not
want to go info what happened during
that period, because when the Con-
gress found that they could not politi-
cally fight us and defeat us, they en-
courageg the communal forces. They
unleashed the communal and caste
forces in our State, and when they
were given full encouragement to de
whatever they [iked, they not oniy
blessed them but even the Congress
flag wag handed over to them. You
know about the so-called liberation
struggle. Who headed the struggle?
It was Shri Mannath Padmanabhan.
Which were the driving forces be-
hing it? It was the Catholic Church.
and stili it was the Congress that con-
ducted the struggle. And who was
the main architect? Shri Dhebar.
Some Members in the other House
questioneq why he was allowed to go
to Kerala, {Interruption.) You may
support him on that line. 1 say he
is the man who must go now bécause
the wind he has sown he has got 1o
reap now. He reaped it and he had
to flee away from there. And what
happened to Kamaraj? He was in-
sulted, he wag humiliated. By whom?
By the very forces you nourished and
encouraged. One day he was not
even allowed to take his food. 1 do
not want to go into all those things
that happened. But I am just point-
ing out what damage it has done, this
constant encouragement of the com-
munal and caste forces in our State,
what damage that has done to the
State as well as to your own party.
Think about this thing seriously, and
unless you understand this, unless
you understand your basic mistake mn
encouraging these forces, yvou will not
be able to save the State from politi-
cal instability.

Madam. we know that even the
best among the Congressmen feel that
when we have accepted a democratic
constitution which guarantees funda-
menta]l rights and adult franchise,

the President in rela- 3726
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[Shri M. N. Govindan Nair]

democracy is safe in our country. I am
not minimising the impact of our
Constitution on our national life. Butl
you would remember that we have
inherited a society, a social structure
whiclr is highly hierachical, which
meang that it negates equality of
citizenship. Every one knows that
the essence of democracy is equality
of man, and if a social structure
which denies that is allowed to con-
tinue, if it is allowed to grow ana
establish itself and dominate over the
politica] life of the country, where
can democracy exist? So, unless you
take note of thig factor and fight
against it, try to demolish the whole
structure we have inherited and re-
builq the society on a healthy basis,
you will not be able to have demo-
eracy functioning properly in our
country,

Tae DEPUTY CHAIRMAN: You
have takepn fifteen minutes but you
can go on.

Surt M. N. GOVINDAN NAIR:
Thank you very much. Now, Madam,
this should be a lesson not only tu
the Congress but to all the political
parties who believe in secularism. I
now find that some of our friends who
consider themselves to be very revo-
lutionary, mbore revolutionary than
us, feel that an alliance with the
communal forceg in gur States will
pay them dividends in the coming
elections., It is not only a question of
the Congress, but if any secular
political party wants to exploit the
situation in this way, I would re-
mind it that its fate will also be
that of the Congress in Kerala. So
if all the political parties in the coun-
try which believe in secularism gde-
cide that we shall not in any way
directly or indireclty encourage the
growth of the communal forces in
the country, I think much of the
instability in Kerala can be avoided.

Sar1 JOSEPH MATHEN: The Com-
munist Party is now trying an alli-
ance with those forces.
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Serr M. N. GOVINDAN NAIR: You
have your own time. You then speak
what you want. What is it that forc-~
ed the Congress to come into this
kind of alliance with the communal
forces during all these years? Accord-
ing to me, it is the intolerance on the
part of the Congress to allow any
other political party to grow in this.
country or at any time to take power
in this country. You know the story
of 1957 when the Communist Minis-
try wag there. On the third day they
started their struggle against the
Communist Ministry, and it was led.
by Mr, Shriman Narayan—I do not
want to go into all the details. After
1960 what happened? After the mid-
term election there were only 30
persons in the opposition; only the
Communists were in the opposition.
and there was an alliance of all the
other parties including the Muslim
League. They had a Joint Parlia-
mentary Board and all that. After
some time the Muslim League was
humiliated and let down, They had
to walk out. Some people here and
especially in the north feel that the
Congress had done a good thing be-
cause by letting down the Muslim
League they were fighting communa-
lism. That was not the idea. If that
were so, if it was as part of the strug-
gle against communalism that they
forced the Muslim League to leave
the alliance, that it would have been
a welcome thing. Then they would
have done the other thing also. Shri
Mannam woulg not have found a
place. The Catholic Church would
not have had this much of influence.
What tempted them:*was that they did
not want even to share power with
anybody.

.

DEVAKI GOPIDAS
What is Mannam in the

SHRIMATT
(Kerala):
Congress?

Surt M. N. GOVINDAN NAIR: You
do not know that even now. Your
so-called Congressmen are more loyal’
to Mannam than to the Congress.
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Surr JOSEPH MATHEN: As
were once doing
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you

Surr M. N. GOVINDAN NAIR:

Stupidity is your name. What else
can I say?
b
Tue DEPUTY CHAIRMAN: Be
careful. You address the Chair.
Sunrr JAISUKHLAIL HATHI: He

did not mean that. (Interruption.)

1 pM.

Suri BHUPESH GUPTA: But why
is he advancing in that direc-
tion?

Surr M. N. GOVINDAN NAIR:
Now, what I was driving at was this.
After parting company with the Mus-
lim League, what did they do next?
They beheaded the PSP and threw
it out of the Ministry. You know
that Shri Pattom Thanu Pillai was
the head of the PSP. One fine morn-
ing Shri Pattom Thanu Pillaj ‘sho
was the Chief Minister of Kerala
was found in Punjab as the Governor.
Did the PSP know about it? No. Did
the all-India PSP leadership kiow
about it? No. He was bribed by the
Congress so that the Congress a one
might take the whole power, As jong
as there ig this intolerance there, you
will never have a stable Ministry or
sound democracy there. I put a
question, You always quote the Bri-
tish example. Now, Mr. Churchill’s
contribution to the British nation
especially during the wartime is not
disputed by anybody. But after the
war in the election when his party
was thrown out, he did not lead a
liberation struggle against anybody.
He waited, he abided by the Consti-
tution and he fought election aext
time. So, unless you have this <ind
of tolerance, you cannot have a pro-
per functioning of democracy in this
country. So, the ruling party hag to
take these factors into consideration.

Then, because of this constant ins-
tability in the State, what is happen~
ing there? The people and their pro-
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blems are forgotten. It has always
been an unfortunate affair that when-
ever we are op the eve of discussing
the Plan, it is some officer from the
Centre who knows very little about
the State who rules our State. Now
we are onl the eve of discussing the
Fourth Five Year Plan and the Presi-
dent’s rule is there. You know how
difficult it was to find out somebody
to advise the Governor, It took so
many days and finally one or two
people were fixed. That is the posi-
fion. And nowg-{they are to speak
and fight for the State of Kerala
when this guestion of disrussi~n of
the Fourth Plan comes up. This was
exactly what happened when we
were discussing the Third Plan also.
This was exactly what happened when
we were discussing Second Plan also.

Surt LOKANATH MISRA (Orissa):
Orissa is much worse even though we
have a Ministry.

Surr M. N. GOVINDAN NAIR;
That is your problem. And again,
because of this constant political
crisis, even if there be a Ministry,
will it have the time to attend to any
of these things? No. Take for ex-
ample one point. We have this ship-
building yarq allotteg to XKerala n
the Third Plan. Even today the
agreement is not signed; except that
some land has been acqured, nothing
has happened. The other dav the
Minister said here that they were still
negotiating. Then a pyro-chemical
industry was sanctioned for Kerala.
I do not know where it has gune now.
Then, to quote another example, a
precision instruments factory was
allotteq to it during the Third Plan
period. Nothing has been done in
that matter. So. all these {hings are
going by default. And you know,
Kerala is a problem State. Our
people are industrious, intelligent butf
unfortunately we do not have the re-
sources. Unlesg that State is indus-
trialised, you cannot find a solution
to the burning problems of that
State, and in that matter we have
been lagging far behind because of
this political instability. So, I re-
quest now that the State has been
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taken over by the Centre, that specia!
attention should be paid, when we
are discussing the question of the
Fourth Five Year Plan, to see that
our State also gets a legitimate share,
so that we may be able to come cut
of the situation in which we are,

Taee DEPUTY CHAIRMAN: You
must now wind up.

Surt M. N. GOVINDAN NAIR:
I 2m concluding. ¥rom the details
which the hon. Minister has placed
Yelore us, 1t 1s clear that there wWas
no other way than to have the Presi-
dent’s rule there under the circums-
tances. So, 1 also—I do not knuw
whether I should support it--have to
suffer it,

Surr JOSEPH MATHEN: Madam,
Deputy Chairman, I had been listen-
ing to the eloquent gpeech of Mr.
M. N. Govindap Nair from Kerals,
who is now attached to the right wing
of the Communist Party of the State.
He has rightly pointed out that this
is the third time in this country that
the President had to take uver the
administration of the Kerala State and
that the political situation ir that
State is still in a confusion and much
has to be done to find out a solution
to have a gtable Government for that
State. I cannot agree with most of
the points raiseq by Mr. M. N. Govin-
dan Nair, pointing out the various
developments on the political {ront
from the very inception of democratic
administration in the State. He has
pointed out that in the first instance,
immediately after the first General
Election in the State, the Congress
had a big majority. But what he
stated was not gbsolutely correct since
there wag the Tamil Nad Congress
which was opposing the State Con-

gress. I think out of 108 people, some
14 or 15 were from the Tamil Nad
area, were . .

v

who

1=

Ssri M. N. GOVINDAN NAIR:
Vyha_t about the Congress?
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Sur1 JOSEPH MATHEN: .
cluded in the opposition,

. in-

Surt M. N. GOVINDAN NAIR: If
you will yield . . .

Surt JOSEPH MATHEN: There is
no question of my yielding.

Tue DEPUTY CHAIRMAN: He has
not yielded. Let him continue.

Sart JOSEPH MATHEN: Madam,
he has questioned the action of the
President in dismissing the Com-
munist Ministry which came into
power in 1957. And he said that be-
cause of that action all these develop-
ments hag occurred in that State 1n
1964. In this respect, I wish ta bring
to your notice again, as I had point-
ed out in 1960, what had actualiy hap-
pened in the State immediately after
the Communist regime wag establish-
ed in the State. It was win 1957 that
the Communist Party, with the sup-
port of five Independents, came into
power in Kerala. As soon as they
came into power, the first thing that
they did was to establish a cell ad-
ministration in that State. All the
Communist cells were enlivened, and
they had entrusted the administration
to the Communist cells. These cells
had issued summons and warrants
to the citizens of the State. (Inter-
ruptions.) You please wait and see
what actually happened from 1957
to 1960.

Surt BHUPESH GUPTA: You do
not know, it is particles.

Suri JOSEPH MATHEN: Madam.
in 1957 they started issuing sum-
mons to the citizens of the State..

There are instances where they in-
flicted punishments on some bersons
who refused to attend to their sum-
mons. In order to strengthen the
cells, the Communist Party directed
the Communist Government to revise
and codify the Police Code so that the
police will not interfere in any of the
developments in the State. So the
Communist Party took up the ad-

L R N
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munustration. They could contirol even
the Ministers and high-ups
the Commurust Party. Unfoitunately,
the people had to suffer a lot be-
cause they could not get any assis-
tance from the authorities. It was at
that time that the people had to jcin
together to face that situation The
people thought.of jouning together for
giving resistance to this Communist
aggression at that time,

Madam, as we have seen, it was
not only violent, horrible tactics that
were admimistercd by the Commurist
Party but it was the corrupt practices
and the varsous types of activities to
musappropriate public funds that
were adopied by the Commumnst
Party The Communist party even
organisel what thev called Labour
Contract Societies They organised
Tappers Co-operative Societies for
the tapping and selling of toddy 1n
the State. and all these were given
to them on a negotiated basis, part
of the public funds going to the Com-
murnist Partv and its leaders

The negotiated contracts under-
taken by these Communist sociel.es
were not actually implemented bu by
paver work they drew monev and
utiliseq 1t for their organisation and
ats leaders The same thing happen-
ed on various other fronts for exam-
ple, in the Cour Society In order to
enable the Communists to dominate
they extended grants ang loans tc the
Communist Party members Thev
made an atmosphere so as to raake
people understang that only the (Com-
munist Partv could survive 1n the
State of Kerala, Al these dev=zlop-
ments Madam, made the people or-
ganise, what they called, the Laioera-
tion Movement,

The ILaberation Movement guned
strength each day ang the Commu-
nist Partv had to succumb to the
movement organised by varlous .ec-
tions of the State] I do agree that
in that movement all the sections
were there, sections which were real-
ly suppressed by the Communist goon-
das. Madam, all these things were
happening. = ™ oo .-
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Surt BHUPESH GUPTA: What cid
he say’ Suppose 1 say Congress
goonda, would you like 1t?

Tue DEPUTY CHAIRMAN: You
should not have useq that word

Surr JOSEPH MATHEN: They
may not be Communist goondag but
they were goondas orgamsed by the
Commurust Party. Actually, mstances
were quoteq where daylight murders
were committed by these goondas or-
ganmsed by the Communist Party.
People were hunted on public roads.
In one case seven or eight persons
were taken away in jeeps, hands and
legs bound. They were taken to the
police station and these goondas ask-
ed the police to register cases against
them and proceed with them I can
give instances. At Varantharappally
seven persons were murdered by &n
organised Jatha of the Communist
Party These are all facts, seen .n
the ‘True picture of Kerala,’ publish-
ed at that time. There were instanccs
where even a Member of Parhiament
wag assaulted. In 1957-58 1 was
General Secretary of the Congress.
Myself and some ex-Chief Ministers
were assaulteq on a public road
while we were leading a jatha, These
things were carried on at that time.
Therefore, 1t 1z no wonder that the
people of the State organisedq them-
selves to face this Communist aggres-
sion

Surt M. N. GOVINDAN NAIR:
Madam, this is an mnsult to us that
even after we assaulted him he 1s
there.

Sarr JOSEPH MATHEN' So many
assaulty they were subjected to but
thev are there. The only thing is
that their teeth are noc more in some
cases

Unfortunately. we had to face so
manyv such situations and, as he said,
Kerala is suffering because of lack of
a stable Government. . For years
together all the parties concerned
including my party, were thinking
about finding a solution to this but
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we could not find a solution. Now,
as he said, a number of parties have
come out with their programme. They
are welcome. Let them come and
fight the elections single-handed. Then
we will know what exactly is going
to happen. -

Here again we find that the Opposi-
tion parties of the State are now or-
ganising, what they call, amalgama-
tion of all sorts of interests. And
they are going to fight the Congress
‘because they know that single-hand-
ed they cannot fight the Congress
because the Congress has a pro-
gramme to solve the various problems
of the State. It is true that because
of lack of a stable Government we
would not solve mos* of the problems
in the State and, as he said, some ot
the major projects that are to be un-
dertaken are still lagging behind be-
cause there is nobody to follow it
up. All these things are there, Still
I say that the Congress will be able
to deliver the goods, provided we are
given the chance. As was pointed out
by Mr. Govindan Nair, even though
beheaded, the S.8.P. should fight
single-handed. Whether beheadeq or
not, actually all these years we could
not see the S.S.P. standing single-
handed in the elections. Let the
S.S.P. take up the challenge to fight
single-handed as Mr. M. N. Govindan
Nair has taken it up. I hope all the
other parties are prepared to face the
challenge. We take up the challenge.
And as Congressmen we say that we
take up the challenge that we will
fight the .«lections single-handed and
form a stable Government for at least
five years. About that we are confi-
dent. I hope that while keeping poli-
tical morality in mind, the Oppnei-
tion parties at least this time will try
to maintain political status 'of their
own as much as possible whereby they
may be able to say that they have
not disturbed the political stability
in the country Thank you, Madam.

Sgrr ANAND CHAND
"Madam Deputy Chairman,

(Bihar);
I may be
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pardoned for my intrusion in this
debate coming as I do from the ex-
treme North while the matter con-
cerns one in the extreme South, a
land about which I have heard so
much but which unfortunately 1
have never wisited 1 further would
like to point ocut to you. Madam De-
puty Chairman, and to the House cer-
tain matters which are not directlv wn
the scope of what the hon. gpeakers
before me have related.

It is not for me to say about what
is happening in Kerala, whether the
Congress Party will again come tu
power or not. That is not the ques-
rion at issu&: To my mind. as b1
have seen, as an onlooker sees most of
the game, the jssue is one in which
the State has had to come under
the President’s Rule thrice, Now it
might be duc to political 1nstability,
it might be due to casteism because 1n
Kerala, as I see it, the castes are
composed of Nairs, Christians or
Ezhavas, or it might be the rate of
literacy by which the people want
satisfaction at the hands of the Gov-
ernment which they fail to keep. 1
am not directly concerned with all
these problems. At the moment wnat
T am very much concerned with is
that the President’s Rule is resorted
to th a State under article 356 of
our Constitution simply because of
the fact that the Congress Party, up
till now which was a majority party,
could not sustain that majority and
some people crossed the floor. There-
fore, it is presumed that the Consti-
tutional machinery in the State bas
failed.

Now I was very carefully going
into th> debates of the Constituent
Assembly which drafted the Constitu-
tion of India. It was very clearly, at
that time, asked as {0 what was the
intention of article 356. Take, for
example, the question of the Union
Toverniment as such. If there is a
vote of no-confidence in the Govern-
ment 'of the Union, there cannot be
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President’s Rule under our Cons.itu-
tion. There would be a Caretiker
Government and there would b2 a
fresh election. Now in the cas: of
the States, the framers of the Cons-
titution made a little distinction
which was rather unfavourable to the
States and they said that under ar.iclc
356, if the constitutional machinery in
the State failed, the President should
take 'over and the Parliament would
act as the interim Legislature {ill 1ew
slections were held but the intention
was not to take it over just because
a vote of no-confidence was passed.
1 was just going to refresh my
membory from the Constituent Assem-
bly debates @and I would like with
vour permission to quote the words
of Dr. B. R. Ambedkar. When he
was aked about it at the time this
article was being drafted as to what
was the purpose, he said.

“I hope the first thing he wil o
would be to issue a mere warning
to a province that has erred, that
things were not happening in the
way in which they were intended to
happen in the Constitution. 1t
that warning fails, the second thing
for him to do will be to order an
election allowing the people of the
province to gettle matters by them-
selves. It is only when these two
remedies fail that he would resort
to this article. It is only in those
circumstances he would resort to
this article. I do not think we
could then say that these articles
were imported in vain or that the
President had acted wantonly.”

I should have said that directly the
people crossed over and they stood
up in their seats—here I disagree with
my friend Mr. Bhupesh Gupta when
he said that the Governor sheuld
have acted immediately when he found
that the people in the Opposition who
stood up in favour of the motior of
no-confidence were in a majoriy—
there, as far as I know, the concensus
i3 taken by the Speaker to find out
whether a sufficient number of people
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of the Legislature or the Parliament
are in favour of the motion of no-
confidence

Seri BHUPESH GUPTA: Being

discussed . ... O

’

Surt ANAND CHAND: Yes, for
the discussion. So when they stood
up, the idea was whether there were
enough people so that the motion »f
no-confidence may be put up for dis-
cussion ag such.

Surt BHUPESH GUPTA: Here you
are right but an unprecedented thing
happened even at that stage. A clear
majority in the House stood up in
favour of the motion. The majority
in fhe House stood up in favour of
the motion ang against the Govern-
ment. ”

Surr ANAND CHAND: I am afraid
I cannot agree with that,

Surr M. RUTHNASWAMY:  What
is the use of discussion then?

Surr ANAND CHAND: Because it
is clearly written in the Governor’s
report and the Governor’s report,
the synopsis of which has appeared,
says that on 3rd September when
the Legislative Assembly met, the
Leader of the Opposition of the same
Socialist Party moved a motion of
no-confidence. This was allowed by
the Speaker when all the Opposition
Parties and the dissident Congress-
men stood up in support of the motion
and the Speaker then set apart Sep-
fember 7th and 8th for discussion. I
think it is quite clear. So I am afraid
1 do not agree with the contention
that at that time the Governor should
have acted.

Suwri  BHUPESH GUPTA.
Ministry should have resigned.

Surt ANAND CHAND: The Minis-
try should not have resigned till a

The

vote of no-confidence was placed be-
| fore it. That is my contention. That
| is what I say. We can diffeg. I only
i say that because I thought that there



3739 Resclution re Pro-
clamation iwssued by .|

[Shri Anand Chand]

was something which is not quite
clear in the way it has been put.

T go to the next point that on the
resignation of the Ministry, a fresh
election should be held. Why is this
question waiting? I was rather sur-
prised to hear from my friend here
who is the Communist spokesman
from Kerala that he agrees with the
President’s Rule till such time as the
elections are due in February next.
Why? Is that because the Commu-
nist Party itself is split into two fac-
tions and they think that if the elec-
tions are not held just now, it would
be favourable to them? On the other
hand my friend from the Congress
Benches says that if the elections are
held, he will see that he will come
back in a majority and till such
time as they are in a majority and are
able to form a stable Government,
there should be no progress in the
country. This is something, to my
mind, which is injuring the cause of
democracy in this counfry. I am
speaking on a very wide plane. I am
not speaking here siding with one or
the other. T am saying that as time ad-
vances—after all the Congress is the
Ruling Party now and there are the
Opposition Parties—we cannot have in
India of the future a caucus in
which one Party is ruling not
only in the Centre but in the
States for all time to come. There
is bound to be a readjustment
in democracvy. and in that readjust-
ment not onlv in the State of Kerala
but in manv other States, instances
can come where the Congress ag such
is not in a majority or where the
Congress Party as such in the State
Legislature is butvoted on a motion
of no-confidence. Is then the Centre
to use these powers which are to be
used, and which the framers of the
Constitution wanted to be used only
in verv exceptional circumstances, are
thev to be used as veneer or as an
excuse for putting back the Congress
into power after the Governor’s
Rule? That would reduce demo-
cracy to a mere mockery. That
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tion to the State of Kerala

would reduce the States to nothing
but mere municipalities which we
have been contending they are be-
ing reduced to slowly and gradually.
So my qubmission ig this that this
article should only have been brought
in after the warning had beéen given,
after the elections had been held and
stil] if a stable Government was not
formed, then the Governor could
have reported and he could have told
the Centre that there was no stable
Ministry, that they had had elections
and even those elections had not pro-
duced a gtable Government and
therefore the President should take
over the rule of the State of Kerala
and in due course of time try to find
a way in which the people should be
governed by a more stable Govern-
ment. That, I should think. should
have been the answer. Otherwise
what is going to happen is this. Here
was this question. If we go back into
the historv of the dissident Congress-
men, we all know that thev belonged
to a certain group or a certain Home
Minister. T am sorry I did not know
because I was out of the countrv
but T was shockeq to hear that he
‘s no more there, the former Home
Minister. but allegations wers m=de
araingt him. There were enatiries
and counter-enauiries. He had a cer-
tain groun of peovle. Thev took re-
wvenge, They went out of the Con-
gress anqd at the aporooriate time
hranght  about the downfall of the
Miniastrv. All these things are inhe-
rent in the political situation of India.
We speak of casteism. We dub the
Congress as taking caste votes or the
Scheduled Caste votes. T agree to
that but then the point is, is the so-
cial strueture or fabric of this coun-
‘= not built on the caste svstem? Tt
has not changed. No political party
till now hag tried to change it. T was
speaking to an hon. Member about a
bv-election here—I wil] not name him
—the other dav in the Central Hall.
There is going to be a by-election in
some State or the other and he was
saving that such and such candidate
would win because his community is
more in number in the assembly cons-
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tituency, and one caste is more than
the other and unless he is opposed by
a Member of the same Caste, Lis
chanceg are good. Therefore thig is
the fabric 'of the country. This is
the social condition under which we
live. We should all try to change
them ang the best way to change is
when these elections are fought, we
19 not fight on the basis of casteism
we do not put in candidates there
because they happen to be of parii-
cular castes but they are put on the
basis of idealism ‘or political prograri-
mes of the country.

So far as this particular problem is
concerned, although my frienq from
Kerala has agreed that the Presiden.’s
Proclamation is good—and he said ua-
der the circumstances—I beg to dis-
agree. I think this should not have
been done. I think the Proclamation
should come only in an jnstance where
he must first give a warning as it was
envisaged, and after the elections had
been held. They should have been
held immediately after the vote of no-
confidence was passed, and should not
have been delayed. I saw here 3 news-
paper report in which somebody Wwas
asked—some Central Minister—when
the elections could be held and he saud
that it was for the Election Commis-
sion to decide. I ghould have thougat
that directly there wasg a no-confidence
motion passed and the Ministry fell, the
elections should take place immediate.
lv. Let the elected representatives
of the people who are no longer thee
and who have lost their confidence 0
back to the electorate and seek a fresh
mandate. Why should we wait? By
this waiting what we mean is that we
shall try to fish in troubled waters,
try to realign our forces, try and pit
one community against another and
then try to have a kind of majority.
This way- we move not merely to-
wards disintegration; we bring in again
political instability, and if we start at
one end, Kerala, the example is likely
to catch on and to be followed else-
where too and my submission is that
it would be very difficult for us then
and we may have to have President’s
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Rule in due course in practically every
other State where the trouble brews
and it becomes unmanageable; this
would only tend to weaken the struc-
ture of democracy in this coun-
try. As guch, although the move
is there and I know the House would
support it, I for one feel that as a
matter of principle I cannot support
the motion which is before the House.

Thank you.

Surr AKBAR ALI KHAN (Andhra
Pradesh): Madam Deputy Chairman,
I assure all the Members including
the Member who spoke last that we
feel as much as any 'other Member
here or any citizen of this great
country that the democratic set-up
in Kerala had to be discontinued and
President’s Rule had to be imposed,
and we do want, at the earliest oppor-
tunity, that dem'ocratic set-up to be
established in that disturbed part of
our country.

[THE VICE-CHAIRMAN (SHRI ANAND
CHaND) in the Chair.]

Now, Sir, I want also to tell my
friends that the course that the
Minister of State in the Ministry of
Home  Affairs adopted, to limit
himself to the present circums-
tances and not go into the previous
history, was a right one. But ag Mr.
Govindan Nair was inclined to go
into the past history 'of the case, obvi-
ously, Mr. Joseph Mathen had to give
certain facts, which of course cannot
be questioned but, so far as answer-
ing the points is concerned, if you
permit me, Sir, I will begin with
jov.

You have raised gz constitutional
point, and I may say, sir, it is a
point which certainly deserves consi-
deration. You have referred, Sir, to
the speech of Dr. Ambedkar in the
Constituent Assembly to suggest that
he envisaged a warning and then
election, even though a certain defi-
nite wording was incorporated in
article 356. Now, Sir, you know very
well, much better than I do. that
when an article has been framed, the
wording of the article has to be fol-
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lowed, and not the speeches of the
framers of this Constitution. Having
that in view in this particular case, I
think we should see what the posi-
tion was when it was known that the
no-confidence motion hag been passed
there. What was the position? And
what could the Governor or the
Government or the Legislature do? If
your interpretation is to be followed
that as the democratic Government
hag fallen there, we should give them
a warning, conduct an election and
until the termination of the election
the same Ministry should be continu-
ed. then, with due respect to you, Sir,
I should think that that is not the
direction of the Constitution, and the
moment the vote of no-confidence was
passed the Ministry had to go. In
the circumstances, Sir, the Governor
took all the necessary precautions,
and the directions under the Constitu-
tion.

Surt BHUPESH GUPTA: We
not want a rotten Ministry.

Surr AKBAR ALI KHAN: And the
moment the Governor received inti-
mation of the no-confidence motion
having been passed, he called the
leaders of all other parties, including

do

the leader of the Communist
Party
Surt BHUPESH GUPTA: Includ-

ing the meeting that Mr. S. K. Patil,
who went from here, had there.

Sar1 AKBAR ALI KHAN: Please
wait, Mr. Gupta. I know you get
pleasure in interrupting me, as oc-
casionally T do. I would submit Sir,
that when the Governor found that
no group, no party, was able to form
a Government, the only course left
open to him was to seek and have
President’s Rule there. So in the
circumstances of the case, Sir, I think,
as the Communist Party alsp agrees,
there was no other alternative left
tnder the Constitution except to im-
1ose President’s Rule.

(Interruptions)
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Coming to the points raised by the
Communist Party, I think we al
know, and just to refresh my memory
I read the debate in 1959,

Surr BHUPESH GUPTA: Which
debate?

Surt AKBAR ALI KHAN: It ;s no
use pretending not to know; I mean
the debate when that Resolution was
passed, when, on account of the libe-
ration movement, the Communist Gov-
ernment had to go, when all sorts of
things were done—at least they were
alleged to have been done by the
Communist party just now
pointed out by my friend,
Mr. Joseph Mathen, when they at-
tempted to prolong Communist rule
and in the process did injustice to
others who did not fall in line
with them, And so far as the tax-
payers’ money was concerned, many
things were done, and T am sure Mr.
Bhupesh Gupta also will not support
such actions.

as

Surt BHUPESH GUPTA: Have you
read your own speech on that occa-
sion, when you supported the Con-
gress-Muslim League alliance?

Surt AKBAR ALI KHAN: Yes, I
have; no, Mr. Gupta is hopelessly
mistaken. I said then and I shall say
now, just after a few minutes, how
1 view this question. For the moment
I shall submit that we are sorrv in
view of what had happened, where
everything was very unstable, but let
us now, while approving the Resolu-
tion, consider dispassionately consi-
der with a search in our hearts, what
has led to this instability and what
efforts <hould be made to see that our

brethren, our friends in Kerala.
have an honest and stable Govern-
ment. Even if there is a stable Gov-

ernment. if it is not an honest Gov-
ernment, T can assure Mr. Bhupesh
Gunta that it will not receive sumport
from this side of the House. Now the
nosifion is thic Howsoever we mav
not like it. notwithstanding the hich
standard of education., notwithstand-
ing the intelligence that vpart of the
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country possesses, notwithstanding the
general level or the economic stan-
dard—which, I would say, 1s also
much better than in other parts of
India—st1ll, we see instability there
and change of Munstry every now
and then, and my reading of the
situation 1s that communalism is at
its height there, and with all the
admonition, with all the good adv ce,
and with all the preachings of the
migh principles that my friend from
the Communist side made, I read in
today’s papers that the Communist
Party 1s hobnobbing with communal
parties

3745

Surr K DAMODARAN
No, no

(Kerala) -

SHR1 AKBAR ALI KHAN It really
pains me

Surt K DAMODARAN It 1s a
wrong jmpression

Sarr AKBAR ALI KHAN I hope
it 1s wrong, 1 do pray 1t 18 wrong,
but there 1t 1s, and the past record
of the Communist Party also corro-
borates what has appeared in today’s
papers

Sart BHUPESH GUPTA You have
become a poltical divorcee becuuse
the Muslim League has left you

SHrT AKBAR ALI KHAN I would
like to tell my friend that this mar-
riage of convenience 1s always dan-
gerous, and 1t 1s high time that all
the parties concerned made a defnite
resolution and determination that hey
would not stoop down and comproinise
the principles I would say I would
not mind if the Congress party does
not come into power I would, how-
ever, like the Communist Party to
stick to 1its principles and not have
any compromise with any communal
party, whether 1t be the Christian
communal party, whether 1t be the
Mushim communal party or whether
1t be the Hindu communal party o the
Nairs This 1s the question we liave
to face now for such an enlightened
State 1 callit enlightened, because as

[ 80 SEP 1964 ]
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you know, people say when they go to
the Secretaiiat, wherever they look,
they see Menons In fact they some
times say it 1s ‘ Menongitis” Why 1s
1t so’ On account ot their intelligence,
on account of their hard work, they
have come 1n and established them-
selves But what a travesty of things
and how pamful 1t 1s, that in such a
State the Mimstry during the last 12
years ghould be so unstable? That was
the only State where the Opposition
Party had come into power 1 must
say that the credit should go to the
Central Government and to the Con-
gress Party that when the electorate
elected the Communist Party to
power, they most willingly welcom-
ed it We welcomed 1t

Surt BHUPESH GUPTA How won-
derful. |

Surt AKBAR ALI KHAN It stands
to their credit

Sari BHUPESH GUPTA: What else
could you do? ‘

Sart AKBAR ALI KHAN Even
now I say 1f we had not stuck to our
principles 1f we had compromised
with the fifteen dissidents, I can
assure my hon f[riend, Shri Bhupesh
Gupta, we would have been 1in
the saddle there If only we had
made some compromise with any
other party, we would have been
1in the saddle there I appreciate the
conduct of the Congress Party 1n
Kerala and I comphment them and I
am glad they gave up thewr position
and did not compromise their princl-
ples and I do hope that the same prin-
ciple will be kept up

Surt LOKANATH MISRA The
terms put forward by the dismdents
were not compromisable at all

Sert AKBAR ALI KHAN My hon
f 1end Shr1 Lokanath Misra will ap
preciate their stand

Pror M B LAL (Uttar Pradesh)-
The Congress Party could not find
someone acceptable to the entire party.
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SHrR1 AKBAR ALI KHAN: I could ‘
not follow the remark ot Professor
Sahib,

Pror. M. B. LAL: 1 said it happened
so because it was not possible for the
Congress Party there to find someone
acceptable to the entire party as its
leader.

« . )

Sert AKBAR ALI KHAN: 1 am
afraid I differ from Professor Sahib
there. If some compromise had been
made with the fifteen dissidents com-
promising the principles, we would
have found out somebody.

Pror. M. B. LAL: A leader could not
be found.

Smrr AKBAR ALI KHAN: A leader
could have been found if some adjust-
ments were made. But it was a ques-
tion of adherence to principles.

Sart BHUPESH GUPTA: Then the
others would have left you.

Sarr AKBAR ALI KHAN: No, I can
assure my hon. friend that we did not
want to remain in the Government by
compromising principles.

Pror. M. B. LAL: I would like the
hon. Member to tell us what principle
was involved there.

Sart AKBAR ALI KHAN: Anyhow,
what I want to impress upon this
august House and especially on friends
on the side opposite, friends of the
P.S.P, or the new S.S.P.—of course the
Swatantra Party has no place in
Kerala—and others is this. Let them
stand for certain principles and let
them say what is important is not who
wins the elections, but who upholds
the Directive Principles of our Con-
stitution, who upholds the basic princi-
ples of democracy, who upholds the
integrity and honour of the country.
They should also see that no compro-
mise is made either with the vested
interestg or with the communal forces.
We should go on trying to bring about

[ RAJYA SABHA )

the eradication of poverty, and provide
more facilities for education ot our
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People and more economic avenues for
Oul' people and a better and prosperous
Lire 101 maat Siwate. ‘l'nat 1s the ain and
object which the Congress has in this
land and we will work for that. I
hope at least through the efforts ot
Shr1 Bnupesh Gupta, the revered lea-
der of the group oI tne rightists ot the
Communist Party, we will see that
group not compromising their princip-
les and we hope also that they will be
able to stand on their own feet, whe-
ther they win the elections or lose the
elections. I can assure my hon. friends
that 1 am sure that the Congress Party
and the Congress President and the
Congress leaders will also see that
whether the Congress wins or loses,
there is no compromise on the question
of principles. So let us build up now.
I feel, Sir, and I feel it every moment
of my life now, that after the demise
of our revered jeader, the responsibility
on us is very much greater. We have
to gee to it that we put our shoulders
and we all try to keep up the prin-
ciples angd the ideals for -which he
lived and died. So I would emphasise
at this juncture js that so far as the
Congress Party is concerned, we all
share the sorrow at the break-up of
this democratic set-up. But let us
take a lesson from what has happened
previously and let us put our shoul-
ders together and see that in the most
intelligent and educationally advanced
State we establish a government
which is secular, which is democratic
and which accepts the socialistic prin-
ciples.

With these words, Sir, T recommend
to this House the acceptance of the
Resolution moved by the Home Minis-
ter as there was no other alternative
left for that State.

I thank you. Sir.

Y fareapare AereTerAt wefe
(wex 93w) @ IwEwTERE wEET, St
57T fa=rerd ;raT & Iy FY A
o fadtwwrwr ¥ o fawy ofdfeafy o
fratr @ & ofcornreres st awaT
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2 | Qi qfefeafa %1 w41 fawie gon ?

&% fog dx #1 A AT § A€ 99

T g2 &, aeg afefeafoml 1 A

X & awg ¥ A frdaw € o ga®

gy F fag g¥ woF qd sfag@ A
 HIT AT ST qgm

wEFaTafa ¥ qF 98 ¢F €<
91 71T €z F Iq@ g ¥ 7L AT
F 999 31 F ¥ A 9T AWE 7
A AT 4T A g% qECOTHETS]
N g W ¥ F gAAF it ¥ 39
ARAfera ¢, 3 w9 A9 F AT AT
WEgE FWQ 4 AR § AT ¥ FFaa
forad 9¢ g7 WY M F¢ F TWET
wiwr &4, yorad § forar aeg—agt
ITEY qEAT 7 | EdFartE &
qVET IAFT B WA faar AT 37
Wy few-few uwdfas =t & @
fast &3 & qaraw { wFT A7 w7 YA
FT | gATY FUT I—RST W
HTETHT X FT T AT AW A T2 TPAT
WFfFga Faad o ¥ g &K
d1 a8 AT STAT INfT H qH-—
9 a9 ¥ qara F1 H9w 19 § foar
W ST 72 fa99 ¥ F 59 a19 F7 F07
FQ W@, TRETT & FrenT a7 ar fadr
Ao T, fE i g H§3Td
g¥ wfas ¥ wfus qroq 7L 1 QLo
% g "YaT P AR 99 70Er F a9
¥ 72 a9 o f§ = fyeal & /i@ o
IR §——TF a1 T g, g WA
§ = fefrede § ok 9 wieew
T § #R F F1 og AqE AT F-—
¥ gy & wgat f& o 9w arfa &
MR 9% §—a2 gT & A1 347 AT
9T 42 gy § | ar 93 IF fgeai & 29
"I 9% g1 &1 qog & AT IT6!
ST FIRATT T A7 8, SFF A NHFAET
7g ofers @I € | 9@ wEAL TAl
ATEET 98t 9¢ 4% W@ AR 4 F§

f
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& ga facger arafasar B R FTH
TETIfAF HER 9§ TP AT
@ § wfe 39 &1 780 9T iy o
¥ g9 9EHET X F AAEA FAqI
T T FLAT IS8T, TGT AT ATEHAHAT
#T g §, S A §, ITHTET ATH T F,
I 9 &Y TETHA FL & AT FH
IAET 92T | gt Ay 2R A fagrat
F qct gAw T& T qr, @@ gw A
fagrat o Faam 4@ fFar 4,
aeg 9f% 7.1 fawy afefeafa §, gafag
g a1 FAT 931 EIT AT EHT G FI
75 fp a7 R faaa 7z § 75 ag 9w
g 5 aRanstt #x F go foaasw €t gfys
¥ ufas 9 F @% I FL | qg0
a1g foaey oaTs g ¥ &, =g faae
TARAT g1 TE &Y, =g foradt aqFaT
o adr @Y, e gw § 9w ad
wra & fF 12 faww F1 @ ggem
R g AT ¥ I 7T FH 39 T
¥ g o § A AT I ITqTF
g AR e w7 § R
Fidg TE & AW AT fAeM Y
Feafaeei #1 SwarT A, FfE &
arw gt fastr & dTo gRo do #Y
Mgt I AR T fody & o @
faer €1 & a1 3 g § QrAEE A
ST @ § 99 3T FT ymEw T
Tgae § U1 AT §, I TEAT F W
w0 ¥ foay ag wawmF g fr 3o 7
FB qaeqT ® AT §F | qATFAT B
feafg #1 a1 waT 95t & g sfaa
TET FHFT AT AR ITF A7 qgrafeR
Tgafy wERT ¥ ST Fgi 9 NHiEw
€ 9T a4 AAEF q1 AT IqD
faar afs adr 7 Tafay g gom o
T A &1 UF T€ qUA FT AL
FUG g F1 &1 &Y, afex g« AR HY
g7 qA & Al a1 =gy fF W
oA feqq gt sl 7 AT & v
afcrm #vm ? gR AR e TG 8
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[ fanergaTe aemeTast di)
fF qar /g qrea) § g1 9T &F 7 JATE
T & & o aegfeafy Fv o R
T A IERT o0 § 7| T AW
AT Aifgd WX FAfag @ wA_
qEaWT £ fF—ag W9 ¥ g @
it e arwerfas g smo 9
T & fF wqF sy F @ wuE
g SATET A & &1 99 & sarar 9
faad W mwaT oAt @i WA A

WY w51 & 5 arearfasar & gwear
* g g1 Ffed—cH qrerafas s
¥ @ wa =f@, we v
qIX  THEFAT F IBT FT WG @K AT
q ¥ gearTa 399 Y faaa favg ®
¥ faardl, 1 9 FEEwE F,
e § Y@y gu fode oY far 9 &,
sgEedT ST FY AT §, T ) AT ¥
g & wER § 1 qAE ¥ e
TYgAT F TG FAT, GHT FTH FGT 8
T AW FET FH OFET § AL BE
ST | A1ged T@IT § a1 994 faay
T Taar § | & O fegfir ¥ Y g
Ffaar gurk aorer ® &, ow fagra &
wER 9T geAs g fw @w  Fiear
Tl'f@ T T G FX TATS 1 sgqedr
A @A g1 qE mwaT we
AR TG, fham o 3w & g At
a7
¥ oosdy S ] g
T2 A Uy

=it weaT wolt &t : Fifaw a

FC g F11]

[ RAJYA SABHA )

f[ 1 Hindi transliteration,
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st famAEAT WAt Srefyar:
fagra @t see1 &, wr fagm #7
Sfredfafad Frea & @ T
FOTHA  AqET  qTAT wiEy L e
fagia  #1 sfqwrem St @91 A%
FIOT ¢, WEaF ag oy & Jafory
gt grar 1 faera & stare N
M T @Rt Af wIWT ey,
mifeeq & wAET  AEY A g
fagia w1 mam faga #1we graTd,
NUTEA FTMER FATET AT TR
gar & | wmaT w1 wgy g—aw #
wifg AT Tifgd) W mEa Ay AW
f& 3@ * feafq gus @1 T=-
ofgy sTwre AT AL FT O
ar &3, 7ot gg feafy grigra §
iR AT A @ & Aw-
gifaear & a9z, fags( fF o
AT qZ FT A fQArmar g, wew
q3W FT g IZEW ;T 3g Afew |
agt X fw STaTse www, agawe
SAFTaE AT, T i v s oy
gUEAT § | WA TEF I FUN
N CF T FEANY g WRIAF
qE AR SEEaE w9y
g¢ & wOE T 9 waaar qfefeqfy
far g 9w ) Fgi el s afus o
fe el & ot = feafr an fomim
FT T & fed iR aR qre gt §
g ILGT F1 F Afaw, FATH A
@ atfer, mgrae wrd difsm, gwx
wIW 1 Afw, wwe e ¥
fageqarr AagfT a=at ot @ 2
AR Ag AT W A weoorar & fory
g B A gw T qam @
RIEUIG I GG B 7 U
TGA I3 @A FOTIAET | gE M
¥ a8 S FI TRT WF AN T
@ & ag overEw e g, Fred
AF gARANAM aga FgTEAN  dar
D awm &1 gfed ey are e
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HZ LA gH qraar gy om & v
g9 HUA 9 AT QFRAFAT AT
# FEA @A FY AT FATAAR
al&  gUaT ATE FAT d% | (1’1[81‘-
ruption) WAITAFAT & FATATT TTHT
g3 WO HATIEL ¥ I & 3AwT
wuT el TRT A mEAdr W
IFME A g fqqEr wvw B1E
q9 & MK 9 G991 & | TWE-
fasar wwTa w20 & faa gy sida
@ 99% 997 FT @ 2, 3@
fqiqaviw AT @t 99 @ 2,
W W9 AT WE gEr g a1 59
F A uIA IF T g 1 gafey
IawT Sfeewa ga Fadw AR AMA
¥y &t ¥ s @ qfog
FEAY P § 1 o qEE SramEe
FRAA WF ww § @ 2 =
AT H JAW THT FH A A
F wERG AT 3, w@iF R qad
g SEA @ owed goafow § O qedt
X M § 4y wr wwer A
LicEEASSICE (]

ar T feafy ¥ e A AT
ag Fare swear wnfed f aiserfasar
F AW O T wwR A afchefy w1
femtor 7 &Y i sy guk it #
T FT HEET F o, T oA
EES ORI = G B B
T A@ F wre-fa w1 2 R
ZH U AT 9% 3T BILH IR HTH
CTEHE A g A g e
WE  TaHE FT FFEdT 4T, a1 &R
TF g7 aer Q@xT W1 ;W AT g,
Y oAy W F @ w9
#R oo 7@t 9 AT <@T 8, A WA
S, § gwEl IST § W fow R
qa Fra §, fRR SR wRw d—
TW® S ‘A T aer
Aagqr &1 Y Araegar § | o

[ 30 SEP. 1964 )
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& 7 ST TEE A K §O faE
FAM %

¥ qE FT, AN AW qEEH
fegfg & seamll &9 ¥ 390 & fou
g #imfew  wsgafa S A wwer
wed an fFar R, s § W
FLATE |

ot Mdpee fammatic (Ler %3m)
IS WERET, ¥ U o GG FT
HfqwaT ST a0 SR & T
F T T O Fifaw A fF e
o A AEfas arfeat #1 o1 #+
qgl WA FT WA AN FA H
Fiferer 4 £ a0, qlew aq7 FE Aee -
afes maHE TAT &% @1 HweT |
Igt 39 AT G g 9 fF wie
FAHIA T A TE JE U G
g AR gl TE Yo wEw 4, dlo
THo dqlo F qu wEW 4, T
Fgfae 98 9, ‘A’ sEgfie @
4, w#afam @m F 99 9, § "o
THo o FT AT AT TF I QraAT oY
A1 | @ gg arfedi F FAT FT TR
T graer &t afea @ 9l TEdEe
GEISI G O£ I 11 S A
gt #x # far & f& ggt wveet-
dfeq wadde 98 a9 Gwdr oA
feama @ & 1€ o T GG ar
T g & Wy " aeufa
Famy f& R R 7 F 9w
% F agf  Teeufd &7 wEw S
FX | zafgy Sfea g & o=
aR A ST T NEIHwT ST 8y
W o1 AR qTHA I TF ag &
FeEEqua wRAfAE & 5 g sw
HGUT T, TEFHIT FT, GHIT FL |
g Tga AfET AR | WE 4y
FgaT fF wrsgafa ¥ o=t &, ar AR
TR A FAE  TEAEHE FY, TG &
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[ Mg fawaaiia]
£ iw fafae &, /i @1 arfgd

o, 9 EF TG RN TE T T
gt {5 agt qszufa &7 wew w19 &
T ST AT B

g7 %Y WG A HIA AIHH
%37 ff g 9 &7 w19 7, BIRA
G T g o A e
T gAT §, AsIfd FT owmET AR
FIT GO T I T AW X @A
fF oot § 9 Jgt T &, 39N
wAfad & & Fr8 A T & Iww@
74 & afer agi S @fR F9 FW
¥ far w9 o7 WAAT7 &, T g
g=8 g =ifeq, favmer g ifed
Y QTS FAT TAFA A TET LT A
AR F1 ag qAAT Arfey BF wiaw
qEY F7 fET T AAT qIg AT

SUEATENET  WEIRG, T™W YR T
F AW T F AT F6 SN AT AR
grew § A 39 grew A asedl g
Fg TEE | IUH OF qg A9 FG
w2 v winw dear fawelt afaw gf
t 9\« 3w 7 9 givefafadt § a®

[ RAJYA SABHA ]
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FAG GAT R LT AE HEEE | Ew
FT® TIE A FEAG F agq & A9 freng
R ag Tum ot 5 osw oa #
efafadt 7 o1 wwdr § 9w
o7 qFAT g q FHfEE gEEa g
g T gt &, R gER ¥ gra adl
qr EFAT | FO AR A g
gt X WM Fee fowew & ag g
g ¥ET § W Fgr X Ffadl F;
WA § W § F 9l ) Fe
TET AARefafaer Ay g T A

F® el #1 fa=e oY g % §
fr g sredicgem *1 a=e 31 wfgd
aifed  fomm oY AiEr SHEAT g
gt g—n  fafew s=dggmaw &
X ¢, g} gl e feew g—
ag feggem & fou S adr @ WK
W favew & w9 @1 Wfgd 1 =@
aRE T gwm ey g &)
¥ g fFam, 1 @& WA
T fadt g, oft #w IgHT AW §

“India the most dangerous decades”
g3 fFaw fuo fem &, &t fr o=
srferee &, forat @ S0 A fergeane & Sy
Oy ¢ qur fegeam & wfaferw & o1
T2 93 GAEGE IAHT T A faar
2 | I g feare # ag fear §
f fegeam & FeT q9a9 &1 I ATET
gag agy A FSIaw g & 8§
ARG TF N H T 494 #7 aG@gq
T § A ATY § grE™ AT
TAT T AT § ) AT A Tt
R famgew @1 IR § AR F@ §,
AT, 3T , §E, AR [B TORAT
# qEGAE AT w9 =T A § |
AFEas g fF ¥ § ¥
ufadeeg AR & A FH9 & 7
T ufames #) @grar faar & an
Free fawew ) agi X ST &,



Resolution re Pro-
clamation issued by

Ug FT AT AT & | wHg AR
gl AT 9 3w A ag wifow &7
@r ¢ 5 gu g9 @ Fres fawew o)
fafafees fa@ & q@ FiF | w7
A Y YA AW F FWNAA F Fa
F @ A TG WA WIS
g IR FEF @l & | a8
Tgdt 2 fe 8w & wee A% fofafers
T HaaT gAEn & fag qwreq g S
afFrog sgg Saws § (T
g wgar & waw sIg WA
fe SoFr awg Fag o< AmEfafaEy
o g, O o @m W & S
FAT FIAT I|WF WA &, U
agi &t gfifeafs o faa &
arfgd fF agi o 3@ q v foafa
g Ffau gt wwawdy g &
qIY Jg  FEAT AgAT g o www §
o gufsai  § W I At o far
o, @1 § ag e wggw Far § &
AR A ifed T F g § FEAT ATV
@A F wgT SR 9@ FF W
et §1 WY ¥ F sfagre # d@
Ao, v 9g T8 TG 9T FHfaee
T o1E @1 I9% S § AT o9
gt age gufaar g8 1 5 avz @
fYo Txo fYo  #t gFAT F1 3@ fay,
IgH Y gufaar @1, a1 3g ag & fw
oF Tt R YT FFC E 1 WA
I T TAFEA B T @ § AN
qy @9 "o Fa e o &faw
TaaRE 1AW g1 S w39 fgwr
¥ g0 §F AW T FHTH FLET AT |

757

JUGATAN  WEIRT, HCA H
AT QT FT AT, TR AAA qGrar
T 2 afweitwrga § e
FE@ AT A I a9 fger a0
T 3T foor s A w97 A%
fag qrx § | A IR & FAfaeet
¥ gry e, o gAwY gEf Y el

}
]

[ 80 SKP, 1964 ]
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S g% | &t wAw Ay aE w1 Fe
Frafaeei 1 @ure fawr & WK
FA F wigg w2t ¥ @ faq oy §
oRIE d | WIGITE F
FIAATT T @Y & F uw e
TH< § A a8 B F1 § o fggem
§ 0¥ geraree dfaws #v faafaer
ST gAT Afgd, 38 awg 1 mifsat

- gy wnfed, faw @ v amr faewy

TF F AT | T FF aE T I
g SN G ST GIT AT G AAST TG
W AR AY q9 & THI AW q fAwa
gFAt o afEE qw ) JaY grawa
gd g S99 §gd famedr g #Rk
FUF E3w Huwrqared & &
ag 9w & fewms g wmETa

JEET W OB

MAFE wwaar g f& ogamy
WA ag e fawew & AR a0
B B wrfedl § 42 gu §ag OF
TREA Asfear AR 3q Y g F T ¥
FHY 79T {75 ST & 93 | g AW
¥ oEr R aiftat § fa na
Fgd ¥ Irg (et § wgEA fHar qr o
oIt g IR H UF T W NFN
¥ amEr a1 e ag ArdaEn
T & AR gET A frew ady g4
arfgd | 7 98 QUAT SHTAT FHAT AG7
& 9 g e § S S A & g
qy gui-eyarar  F1gW 4Y, IEET gH
g AT Ay SR A &eq g FT

@
Ny ‘h

T A faaR @R grew W oA
gifeesw ¥ far @ o agamy
TR FAAEEF I@ & | IHH FgT &
feFos G T fasrern na fom
%W§ Tz g7 nfeni faw 3 0w
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[ =y setigsor fstaaafia |
A g & freeE a1 Fw
FL GF | Iq 99 7 = Ly AEH A
Fgr 5 7 feam G0 v o FTE-
TAAT  FIAAT  ATES | ST TF FIEEN-
AT F IR AT G g I
WAL @AY A AR dag
g war g fFoww wRaEw &
g qifafera afear  fasr g #T
R/ AfEoET & a1 w9 A FH &
@ ag ¥ ¥ fag seeTgRm, I
& fag weeT gFm AW 99 AW F fag
o o= g zq fa=w =1
HET FTRECGAA  F T WA A TEY
T AT FFAT g, AfHT qE A
FrEET AT W affeafa & @R
IgHT H1E g fAprer ST AFAT B, A
HI\T R |

fadr & a o= =v guw s Tregafy S A
qNEl F F INFT & FHET FQAT
T IH T AT FET TE T8 FIvear-
T F ATET F T8 § AR qIT-
dz 3 3% &Y fear £

P 1 glail Gallogy ot
& - wale ey
B O S "L IE Y VL A9N

Lted ca ) e d ale gl
o e -2 U oy el S
Q4 S oA U shyel g
a ol U Ok 2 wengs

w Ut Ml P - o T
sRade syl ajled ooy o
SHT Y & Lloys &y o alo
S S e Ko el

[ RAJYA SABHA ]

|
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ot S el Jeala Uge )8 sladf g
PR S s lala U e
¥t 295 g0é gyl & Aheaa oS
Pl MKekeo  of ella 1043 4e e
e ke 5 gl amga Pt
yowlle gl wladly depy o O
ey N ayl IS & i
oWl B ity 4 g wlally pf il
by 8 L of o iye By
e (b SIS S ol g
- & ek el Ut 3 =R
A UK amat g € ydalyiey ol
g ey J...S Y9 A g aegkan &S
A P el X S Y oy
Ule W5 e e ol LG
VRPN R SRR
xS el S b (] 4 gy
SN A Sl ks ga
B et o o Wil gy el S 3)ls

Dok el S S Oy e e

S o8 e W A S dike

[Tue VIicE-CHAIRMAN (SR M. P.
BHARGAVA) 1n the Chair].

e d“‘-' PO J“ﬂ"ur’“
SR Igb iRy

kg 1 gl amllagyd gyl

Uy ol 2 =yl pag
L U TURL ST TRV PO
Qé‘ & Yy tg tﬂ’(" [(P¥ hlaﬁ"s
ot T Sy e (w2 aly g gy
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et g.(.ly’ B an,c.lb 8

iyt M ¥ U @ Sk
Logr s ol 282 Jn €
Y X R LIPS S
S a2 g9 US i 2N
B ¥y 2 el oW e
WS S k¥ o oyl e S
R
a6 e = ye Wy oS e hm
U b U e % S sl
AUy ¢80 ame gk - pr Rl
oot d e caslen ¥y &
s tles ) zan by Wi gae Sa
Jrel S ae Sin S TS
& il P - SS b &!
w Uyl o e _wles5 45y Aelm
o - Wy e S sl
2l LS el S et o
O N T Ao Ly
by & & Ul LKooy 2 JJ'@
ybedlly  boyade skl g e
Sagylas gl X S solie Lysda 2l
Sla ore 9t l o6 et B
o gl 4 b oS gy u Akl
2 ) & by B S My e
) &$
S S A oS o gl g Mo i ol e
o iay ol = ey e €0 21k
% Mla &5 a Ula Lo & VP

- ,‘ \b‘u‘l,‘&s 3, JL} !’b fﬁ}‘)g

u,:.ﬂ! g g
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“Democracy has been sought to be
made their chief preserve and with

their tongues in their cheeks they !
talk about Peoples’ Democracies 1

which in fact are ruled by ruthless
dictatorships. They try to put up a
facade of elections in which the
voter has no choice but to vote for
the only candidate put forward by
the Communist Party.”

watyppes &S LS Bys S e @
o Wl ca e o K
PRI SCT VP JL2 N QR SY SN ¢
o A e K edy SRy
~a WS ) K0 gae Wi i K
< UN” @iy Sakiliya ot _)Lf!-
o oyl o OBy ey LW
unhls  pl W ey 3alUge
B S oyl WS s dp S
L Sy - U edaiyd Al S
LS a0 pae aaflilugfan ol &y
S o lan i £ eyl
Uyl WU iy SRl e
&Koy S4Bl apy - WS &

s oY ¢.>L!¢<_u~’tédlﬁ

753 RS—6. .

{ 80 SEP. 1864 ]

the President in rela- 3770
tion to the State of Kerala
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“The Communist writers of Kerala
have now issued an invitation to sil
lovers of leftist ideas to form a Uni-
ted Front. In 1921 Lenin advised
the Communists of Great Britain to
‘support the Labour Party as the
rope supported the man who is being
hanged’. An English Communist is
said to have translated this as ‘mak-
ing them by the hand as a prelimi-
nary to taking them by the throat’.”
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the President in rela- 3772
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Surr M. S. GURUPADA SWAMY
(Mysore): May I ask one question?

Tue VICE-CHAIRMAN (Surt M. P.
BuarGava): He wants to ask one ques-
tion.

Surt FARIDUL HAQ ANSARI: 1
am not prepared to yield to him. If
you are prepared to give me time, I
am prepareg to yield to him.

Tue VICE-CHAIRMAN (Surt M, P.
BHARGAVA): What is your question?

Surt M. S. GURUPADA SWAMY:
May 1 ask him whether my friend is
very sure of himself when he states
that this policy statement which he is
now making will be acceptable to the

party, S.S.P, that there will be no
adjustment or no united front in
Kerala?

Surt MULKA GOVINDA REDDY
(Mysore): It need not be answered.
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the President in rela- 3776
tion to the State of Kerala
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zafae 481 fF dFgedew #1 geaq
frar s, Tafag &t e dmwfasy
F Aoy fwar s, afes gafeg
fo gma #1 IR g g ¥
E |

MY

§ f& #i@ &1 @ 97 g v AW
WW mgﬁ%?ﬁﬁﬁq’aqﬁ
d ST AT g AT, TEE aw ¥
W TN S T Ag FATT 6 IR
fre o & g 1 SR W
FIa &7 wifww v 5 agr s
Qﬁfw}mﬁ'gwﬂaﬁ-l
gl A & fio qmo dto ¥ wE
& w5 gRfAI #1 9RT TAT, IAH
garee  fear w1 s amw
g 5w IR s o f
|l @ oA A A & ow
™A I OFAX ¥ 4G § A
Wgﬁfmaﬁr ah—ﬂ—{;‘@
& g @ oIgE W OFAT § 9w
@ A w® ¥ e s
TR FT GREIEA A @
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0 F fou, wgt weafree gEEd
o agt  dFgEdsT &1 "W
FGT, A7 AT F AW B
TW FAT, AN OWR AT A& g
g g5y al ars-%g g {5 91U |
qard agr g1 o gfew A Sad
de@ ¥ gu ¥, NI FT g——aaq
—afr g% € | Wi d A1 fw
TEAHE AT IOEr @ I9RT Aud
grafaar & FiEradqr | q1 ST qeat
FV faar 9¢ gw &9 g awa ¢ fw
g9 3% §I gATEES e AAM &
far dar g 1 g afgs, sEwr
A ¥ wofesfa e
F ugp 1 §gd & e qfww g,
wag qfew & ar Fy §

“Democracy has been sought tc be
made their chief preserve and with
their tongues in their cheeks they
talk about People’s Democracies

which in fact are ruled by 1uthless
dictatorship. They try to put up a
facade of elections in which the vot-
er has no choice but to vote for the
only candidate put forward by the
Communist Party.”

ar & 7 ag ws Fear &5 sghorm
T T AE T & | FHT A TH
TAIEEE W #Y @ g A JATEES
wE AT S & SEHT g gfmm ¥
g foar mar & 1 Wt ot gATRes
T IR Amg agi agi fom arfeat
¥ gAEET wE FATaT I aviedl
F1 agw @ fEar o gEE
g FE AT qAAHE  FAMET |
qee ¥ xg e, SFemafen #@
7z fFar ok aRg & faaw wwas
g gl wet gAREs wT Fmw R
Tt A B | A gAnEs we
T qg A g, S9F I § ot 9

@ F glaom, a3 agg & aovE-
a9 ar - -

[ 80 SEP. 1964 ]

the President in rela- 3782
tion to the State of Kerala

“The Communist writers of Kerala
have now issued an invitation to all
lovers of leftist ideas to form a Unit-
ed Front. In 1921 Lenin advised the
Communists of Great Britain to
‘support the Labour Party as the
rope supported the man who is being
hanged’. An English Communist is
said to have translated this as
‘making them by the hand as a pre-
liminary to taking them by the
throat.’ ”

Y ®o TR ;AT 9E F
|1 g ?

st GOlEEgE gt 0 S
e N
AT g, S A@l # FEr g o

M & o TmETT . feRREATE FY
Fegfaee T2 #1 ard #5000

5t wlgagEw weardy ©  fergEan
F ¥ T@r T, ATTHRT F1&6T 43T Foear €

¥ g ®% T A1 fr wafaee w9
T ot faas ey SRR a1 awey
F¥ & § 1 99 g% FT 57 AT )
zafaq & #ear g FF gary a1df gamgde
WS AT FEG § FAX F1AT T F3-
fare ardf § F9 1 gR AT TR TN
a3 fr-

TFAA AT F AgHATA eX Ffgwd
BT & 7 IFAT 1A TATT W |

qSYeT 1 Aae 7 afgea g 1 S
FTorg & gqaz g 17 ITF a9 qATEET
%T FTANW FIH FAT F ! aY EEA
FATHT A1 4T At 2AHT FHAT & faavrein
fr a= S A wR A fawreT A
of Sfqeam Atg § A § Y & gy
FL | 3AAT THo THo Yo JT ITH
|19 TATEES T FHT FTIH AL FT
g Wl USAEHS  FT gard df Ue-
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[ = 7w wral]
ez T ¥47 AIAT g | FAT Y-
¥z %7 g waaw & fo 9 77 5 uef
2uT &Y 773t AW g, eWHT AeT @eT
g Afag | TEET dEeT 9 DT 7
Y g A% fad o g7 gy g |

| stmmaTme Ry 9o TEo o
T FET &7 FSIA0 @ A8 |

A GOGeFE FAT : Tg AT T
g | gg &9 aqrar |

IgATEE (1 AEER NER
AnE) : Fro THo o T FETE !

Nt wOA gw Ay ¢ A AR
ams f a3 a1 gR a=l SHIRE B
e FAT AT § HIT At SATHT FH
QT F AT geW AT WTed &
A Gy FHAY § Py e IR
Tcq g1 | W fergera § I o
FT 2T &, AT fgrgeard & @i 1
o1 Y A1 BT § I FEY g & F
IqY FAAT VI FFL Ay F¢ (7w
frg oo &1 Sqmer & zg@ al
fegzeforg w=wr & 1 At Fa9 F AW
zaae § wghaa #1 @w  Fwar
gy

Surt M. S. GURUPADA SWAMY
(Mysore): May I ask one question?

" Tae VICE-CHAIRMAN
P. BHARGAVA):
question.

Surr FARIDUL HAQ ANSARI: 1
am not prepared to vield to him. If
you are prepared to give me time,
I am prepared to yield to him.

(SHrT M.
He wants to ask one

Tue VICE-CHAIRMAN
P. BHARGAVA) -
tion?

(Ssrt M.
What is your ques-

Sarr M. S. GURUPADA SWAMY:
May 1 ask him whether my friend is
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i very sure of himself when he states

that this policy statement which he
is now making will be acceptable to
the party, S.S.P., that there will be
no adjustment or no unitedq front n
Kerala?

Surr MULKA GOVINDA REDDY
(Mysore): It needq not be answered.

N wLGA g wery A, R
Tt feaerdl & ary avd F7 wT g
He-freardt 1 g T T T g
# sitew w&, THgw FfAw FEA
fF g7 SHTagT &, g arfeqt ¥ fyad
Frid A1 witee §, ot f Ar smpfeo
F WA & AR TGS 2 AT FgAT-
Zoq § A% @A &, I A9 qAgie
wE FA AL | AT T W A F
f& ot g TWATY AR AIGET
T I F gwr ag ERAOTH X
qarfaw gaT @1 & ;A% AW qWA
% fau qaR g | SowETE G A
Yygaw @ § R @ oz
FESE { qOF § | g@(AC K Feaqw g
fe & fret & @9 gAT3ES W FEAW
I3 7 da7 A% g, § R & anw
qEEEHe AT F1AATY AR g, gafag
f aoa 7 g fegmr &, /1 &7 3f
Sz w9 gU I J@r 0 fE g
Cicli B A G T i o i S KA
aFt forgrt ¥, StHwA F9TE, qATEEE
gz @ram fFar,  apr-aer wifEx &
SITHT ag T AT | @1 GHY ST FT FA
¥ 3T wEET ! A oA ot faemr
g Suwl AR AET @ uREr U
qEHAT FEAT & a3 f AT e qorE
¥ A H@ar § IgAt qwma g
g

zafay & o9 w7ar g fF A aref
a1 goAr Ofasy, 79y SR & 3%
FHFEIE & ATHY AT | ST Ay
BRI AL AWEY E, TR SHES
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g3 qefta g 2 1 (A9 a1 R A

A8 A &7 FEAAT FUT qF AF 97 AF
S7qT w5 9 fAmel & Ay
smzfma £, dxgegsn 7, q19-
farsw &1, fagug W@ &1 gAY 4T
A & qow 7, fHer arEf A, |
F AT FFgfaee &1 AGT @Y | &
Ao F1 fagaT F3A7 T & | g7 FA
&1 fggad  FAT &1 ATed A1 F7Y-
faee %1 fagwa FTaT 787 =0T |

CER

Serr I. K. GUJRAL (Delhi)
you will agree with me that if the
Home Minister deserved any congra-
tulation from this House, it could not
have been expressed better then hy
the type of arguments and the type-
of debate that has been presented fto
him by the opposition. I think, with-
out saying it, from the fact that they
have not been able to find anything
to attack him or his Government
they have confessed that the Con-
gress and the Home Ministry have
taken the very right step and have
shown its boldness that notwith-
standing the fact that the party in
power in Kerala was Congress, when
the process of democracy failed, they
have come to the House and to Par-
liament to proclaim the rule of the
President. No party in power can
deserve a better compliment than
this that while enforcing the Consti-
tution, while ¢beying the law cof the
land, they do not care whether the
party in power in Kerala was Con-
gress or someone else, for which T am
proud that Congress not only desery-
es to be congratulated but il is a
pride to belong to the Congress.
I have been following the speech of

Siy, -
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of this House, Mr. Ansari, and all the
time Mr. Ansari was speaking, I was
wondering what school of thought he
was representing. He has his life full
of sacrifice, he has suffered for the
country, he hag given a lot when the
freedom fight was going on. We all
respect him for it. But the type of
thesis that he has propounded today
that out of unity, out of synthesis, only
chaos follows, I have been unable to
follow. I do not know whether Mr.
Faridul Haq Ansar: represenls a new
philosophy of his party or not. He has
said that he is not going to compro-
mise with anybody, that he is not go-
ing to make adjustments with any-
body, that he is not going to fall in:
line with anybody, that he is not going
to believe in the order of the day.
Perhaps, his socialism is getting very
close to anarchism, and I am afraid, ul-
timately when this theory develops,
whether that stage will not come when
the SSP in this country becomeg the
main propounder of the theory of
anarchism. 1 shall leave it at that
because I am certain that the past re-~
cord of the party, whether in its pre-
sent form or in the previous form, in

-Kerala particularly, has not been such

as will get them any votes. He has
accused ug and the Congress for what
happened to Mr. Pattom Thanu Pillai.
1 should not like to comment upon it
but if their own leader leaves them,
they cannot accuse us, they cannot
blame us for it.

Surr FARIDUL HAQ ANSARI: We
have said that the way in which Lal
Bahadurji did it was not justified.

Surt M. N. GOVINDAN NAIR:
it justified? -

Is

Surr I. K. GUJRAL: The tragedy is
that both Nehruism and Gandhism are
taught to us by those

Sarr M. N. GOVINDAN NAIR: Nor-
mal decency and parliamentary prac-
tice demand 1it.

Surr I. K. GUJRAL: Normal decent

one of the great and leading Members | practice demands that those who be-
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long to one party should stick to it
and not leave it. But their past re-
cord we like to recognise because

governatorial jobs are not offered to
Congressmen alone.

Pror. M. B. LAL: I feel that a per-
son who deserts a political party does
not deserve to be a Governor.

(Interruptions)

Ssrt M. N. GOVINDAN NAIR:

When did Mr. Pattom Thanu Pillai
leave® When was he appointed as
Governor of Punjab? How many
hours

(Interruptions)

Pror. M. B. LAL: The moment a
person leaves his party, deserts his
party, he disfigures hig old record.

Surr I. K. GUJRAL: 1 for one will
have no objection if a rule is made
here that anyone who leaves his party
shall be considered a renegade and
possibly if that rule is laid down, my
friend, Mr. Faridul Haq Ansari, and
the revered Professor here will be in
an awkward position.

Pror. M. B. LAL: I have not left
any party. We have integrated the
two parties into the SSP.

Surr I. K. GUJRAL: T do not know.
Whether he is joining or leaving . ..

{Interruptions)

Pror, M. B. LAL: We did it with
the unanimeus consent of the confer-
ence of our party.

Surr M. P. SHUKLA (Uttar Pra-
desh): How many times has this
process been followed?

Surr I. K GUJRAL: The main point
indeed is that we have proved our
bona fides that in appointing Gover-
nors or in offering any high office we
are not bound down by party loyal-
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ties; we look for talent everywhere.
Ang the main point also is that we
do not want to teach the parties of the
Opposition the ethics of belonging to
a party. We do not want to tell our
friends in the Communist Party that
they should not divide themselves. We
also do not want to give a lecture to
the Professor and to Mr. Faridul Hagq
Ansari that while merging they should
see that their leaders do not leave
them. I do not like to take upon my-
self (Interruptions) the responsibility
of telling anybody what he should do
in his own party. But it is good for
the healthy growth of democracy if
some ethics of party politics were
evolved. And it was because of this,
you will agree, Mr. Vice-Chairman,
that when those 12 or 15 renegades
left the Congress Party in Kerala it-
self, we did not woo them. We left
the Government rather than compro-
mise with them. We refused to woo
them, we refused to compromise with
them, we refused to be blackmailed by
them.

Surr M. N, GOVINDAN NAIR: Then
why did Mr. S. K. Patil go there?

Surr I. K. GUJRAL: Mr S. K. Patil
went there merely to assess the situa-
tion and to advise the Congress High
Command that when 12 or 15 renegad-
es have left, we should not compro-
mise with them, with the situation.

An, Hon., MEMBER: You are mis-
taken.

Surr I. K. GUJRAL: You will agree
with me, Sir, that in the present set-
up of things, if democracy has to sur-
vive, it must be understood, as the
Congress has rightly understood, that
renegades are not to be compromised
with at any cost and this ethics of
party politics I should like to com-
mend to my friends on the other side
of the House as well because it will
help them,

Pror. M. B. LAL: If the Congress
had followed this policy, it would have
been much better.
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Surr 1. K. GUJRAL: I am glad that ;

my remarks about the ethics of party
politics have aroused some reaction
because it was lacking, and up till now
I was feeling that it was merely a
shadow-boxing that wag going on. I
am glad that now there is some life
in the debate and we are talking about
something.

My friend in the Jana Sangh, Mr.
Chordia, a very eloquent, lovable and
beautiful speaker, has tried to tell us
that communalism ig bad, that we
should not compromise with it We
shall keep it in mind. But I wish he
had given this medicine to his own
party also. He has also tried to tell
us that the unitary form of Govern-
ment is better than the federal form
of Government as is being practised
here, We have all sworn by the Con-
stitution as practised here and I would
tell Mr. Chordia that this attempt at
talking of a unitary form of Govern-
ment makes us sometimeg suspicious
that the real programme is unifization
of a very different type, based on a
different order of society: this inakes
ug more suspicious, and 1 would rather
that while he was giving the medicine
of non-communalism and abhorring
communalism, he would also have told
us that his party had more faith in
democracy, in the decentralised form
of democracy, because democracy
. which is not practised from Panchayati
Raj right up to Parliament fails in its
oW purpose.

Now, I wish to address myself with
your permission, Sir, to that crest-
fallen, dejected, frustrated Commun-
ist Party. I am sorry that Mr. Govin-
dan Nair has been trying to analyse
about the instability in his State and
he has tried to give us some causes.
And the main cause that he could pos-
sibly find wag the existence of com-
munaljsm. 1 absolutely agrce with
him that communalism in any shape or
form is bad, whether it is in Kerala
or in Madhya Pradesh or anywhere,
in any part of the country. And com-
munalism in any corner, from any
community, is not only bad for demo-
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cracy, it is bad for this country. On
| this I have absolutely no dispute with
Mr. Govindan Nair. But I hope that
those of hig friends who have left him
recently, Mr. Namboodripad and
others, will also keep it in mind and
will not try to compromise with them
as it is being said that they are trying
to arrive at a compromise with the
communal parties in order to win the
elections. I am sQrry that no one as
yet, at least from that wing of the
Communist Party, has spoken and I
would have been glad if they had be-
fore I have spoken so that I would
have addressed myself more on that
point. Mr. Govindan Nair said some-

|
! thing about them but Mr. Govindan
i
]

Nair has no authority to speak on their
behalf.

(Interruptions)

| Surt AKBAR ALI KHAN: He is

correct.

Pror. M. B. LAL: They are in the
left.

Surr I. K. GUJRAL: Sir, it is a
misfortune and here I speak with feel-
ing and with sympathy that the his-
tory of the Communist Party from
Telengana to Tenali hag been a very
sordid one and a sad one. It is a sad -
one because it is the sum total of con-
fused thinking about the Communist

line and the sum total of blunders. I
sometimes try to imagine that if any
argument was needed that dogma
negates thinking, it is this one. If the
Communists of this country-—and here
I have to confess this—they constitute
among the adherents some of the most
intelligent people in this country who
have sacrificed considerably in their
past, were not so much wedded to the
dogmas of left or right, perhapg the
shape of things would have been dif-
ferent. But unfortunately, this tra-
gedy is not national, it is an interna-
tional tragedy. 1t ig an international
tragedy of a system, of a belief, of a
god, that has failed. It has failed not
only the Communists and the Commu-

nist Party, it has failed many more.
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In itg sunshine it had inspired every-
body. It inspired people to sacrifice.
It inspired people to give away every~
thing. It inspired people to lay down
their lives. I have come from that
part of the country where I have
known Communists sacrificing every-
thing when they were fighting the Bri-
tish. Not only did that happen, they
appealed to the imtellectuals, and in
appealing to the intellectuals they in-
spired a generation of painters in as
far countries ag Mexico and others of
ihe standing of Squives, Riviera and
Orozco And even Piccasso could not
be left uninfluenced. Writers like
Howard Fast could not remain un-
touched. And nearer home it produc-
ed Faiz and Jaffri.. And, Sir, when
that intellectual growth was going on,
tragedy took place. The tragedy was
that Stalin followed Lenin and Mao
became the great priest of Marx. It
is that tragedy, Sir, which has let
every one down.

Sir, sometimes I want to imagine
an Asia in which Maoism had not exis-
ted. You imagine if Mao were not
dominating China today, if Tibet had
not been swallowed up, if India had
not been attacked, if South-East Asia's
independence had not been endanger-
ed, what a mighty Asia would have
risen today. It is there where Com-~
munism and the Communist Party of
this part of the country and of the
world have not only let down them-
selves, they have let down the freedom
movement, they have let down the
anti-imperialist forces, they have let
down all those who stood for progress,
who stood for prosperity. It is a tra-
gedy that has let down not only this
part of the world but the future think-
ing and the forward-looking of the
world has been let down. Imagine, Sir,
what would have been the fate of this
country and of the world if Stalin had
not succeeded Lenin, and the shape
democracy as a force in the world
would have taken, and what an intel-
lectual upsurge the world would have
witnessed if this tragedy had not been
enacted. But theirs ig the fate of the

|

|
|
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legendary god—Prometheus—who hav-
ing given the fire to the world, has
now been nailed to the rock by his own
followers; vultures of Maoism are eat-
ing them up. My attention goes to-
them because this international atti-
tude manifests itself again and again
in the national situation and in Kerala
itself. It is a tragedy of the divided
Communist Party, it is a tragedv of
the confused schizophrenic thinking, if
I may return the compliment, of the
‘split personality’ of the Communist
Party which is letting it down today.
Kerala will emerge ag g symbol of
democracy because Kerala's past is
glorious. Kerala’s history is glorious.

If I may remind you, Sir, it fought
the Portuguese aggression for 100
years, and threw Albuquerque out of
this country. Xerala’s past is that
great past of Shankra Acharya which
has produced even today the highest
percentage of educated people. Sir, I
am not one of those who are pessi-
mistic about the future of Kerala. I
am very hopeful, hopeful because the
population there is well-educated.
hopeful because the people there are
so intelligent, hopeful because the
people there love democracy. Some-
times they may have committed a mis-
take. But I am sure the next election
will make them realise that the mis-
takes of the last ten years are amply
remedied and they will not be victims
of dividedq loyalty, Today, when the
Communist Party is divided, today
when the S.S.P. has nothing to offer
them, Congress has a future to offer
them in the form of a stable demo-
cracy, Congresg has a future to offer
them in the form of socialism. Con-
gress has a future to offer them in the

form of democrady, sociallsm and
secularism put together which  will
take not only Kerala forward but

which will take the countiry forward.

Surr EBRAHIM SULAIMAN SAIT
(Kerala): Mr. Vice-Chairman, Sir,
just now we have heard the funeral
oration at the fall of the Congress
Ministry in Kerala by my hon. friend,
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Mr. Gujral, who represents the capi-
tal city of Delhi. I have great res-
pect for him, and I can say that he has
done it very well.

Sir, as you know. Kerala is the
smallest but the most enlightened
State of our country. Now it is under
the President’s rule. This was inevi-,
table because of the conditions that
prevailed at the time of the fall of the

Congress Ministry in Kerala., I only
wish that this President’s rule will
last for a very short time and the

forthcoming elections which are to
take place in February 1965 will gve
a stable and good Government to the
people of Kerala.

Sir, different views have been 2x-
pressed here by hon, Members belong-
ing to different parties, and there ig a
feeling that a stable Government under
the present democratic set-up is not
possible in Kerala. But I have to say
and say it very strongly that today if
there is no stable Government in
Kerala, it is not the fault of the demo-
cratic set-up, it is not the fault of the
people of Kerala, it is not the fault of
the different parties that exist in
Kerala, but it is solely and only the
fault of the Congress Party that has
been all this time most dishonest and
most insincere and which failed to give
to the Kerala people an honest and
stable Government.

Sir, as you are aware, Congress has
had many occasions when it had a
comfortable majority in the State
Legislature, but because of factions
amongst themselves, because of the
groupism amongst themselves, and
because of the petty quarrels in which
they indulged, they undermined the
vital interest of the Kerala State and
fought amongst themselves. Thus the
Congress failed to give the country
and the State of Kerala a good and
stable Government.

Now you all know, Sir, what hap-
pened during the last mid-term elec-
tions of 1960. Who was voted to
power? It wag not the Congress. I
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can say that very boldly and without
fear of contradiction that the Govern-
ment which wag voted to power in
the 1960 election was not the Congress;
it was the Democratic Alliance that
was voted to power, the democratic
alliance consisting of the Congress, the
P.S.P. and the Muslim League. This
was the party that was voted to
power. And what did the Congress
do after coming to power? It let down
the Muslim League first, then it drop-
ped the P.S.P. later, and the result
was bitterness, confusion ang instabi-
lity. In these circumstances, to blame
the people of Kerala is sheer gron-
sense. It is, therefore, the Congress
and Congress alone that is responsible
for all this instability and all this
under-development in the State of
Kerala.

Sir, as I just now told you, the hap-
penings in Kerala, after the 1960 mid-
term elections, are a sad story. That
wag the worst sort of political bet-
rayal ever witnessed in the history of
this country. As you all know, the
Congress joined with the Muslim Lea-
gue and the P.S.P. and thus secured a
very comfortable majority in the legis-
lature to give to the State of Kerala
a very stable Government then. But
the same Muslim League which was
declared to be a national party by the
leaderg of the Congress during elec-
tions suddenly changed into a com-
munal party after they had gained a
comfortable majority in the Assembly.
Let me say that the character of any
political party, its definition of being
national or communal. does not de-
pend on the whims and fancies of the
ruling party.

Recently, on the 15th of thizs month,
replying to questions in the Lok
Sabha, the Deputy Minister of Home
Affairs pointed out that it is not at all
possible to describe what communal-
ism is and he also said that no poli-
tical party in India is communal. Then
how can you call the Muslim League
a communal party? It is the declara-
tion of the Government of India. The
Minister said that, not 1.
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SHrt AKBAR ALI KHAN: Will you
read out what the Minister said, and
has it the authority of the Constitu-
tion? .

Surt EBRAHIM SULAIMAN SAIT:
Yes. He is a Minister of the Govern-
ment of India and therefore an autho-
rity. Mr. Jaganath Rao, the Deputy
Minister for Home Affairs, told the
questioner that the Government did
not consider any political party as
communal, So there ig no political
party which is communal, according
to the Government. Moreover, as far
as the Muslim League is concerned, it
is a minority organisation ang there-
fore a national organisation. It does
not stand for domination, it only wants
to safeguard the rights of the minori-
ties as guaranteed by the Constitution,
and according to the Constitution,
every minority hag the right to orga-
nise itself to protect its rights and
liberties. So we are doing it.

Surt AKBAR ALI KHAN: On the
basis of religion?

Surr EBRAHIM SULAIMAN SAIT:
As a minority and every minority has
the right to do it. Then, later on, the
Muslim League, even after being let
down, was prepared, cven without
coming to the Government, to give
itz unconditional support.

Smrr A D. MANI (Madhya Pra-
desh): Why did you join the Gov-
ernment?

SHrt EBRAHIM SULAIMAN SAIT:
We did not ask for it. The Congress
leaders themselves declared at a pub-
lic meeting that when we are fighting
together, we will rule together. It was
said by Mr. S. K. Patil and it was Mr.
Chacko, the late Home Minister, who
saig later ‘We are fighting together
and we will rule together’. It was
they who betrayed the Muslim Lea-
gue later on, Even when the Muslim
League wag not taken into the cabi-
net the League leaders said, in the
interest of stability of the State and
development of the State, that we
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would give unconditional support to
the Congress~-PSP coalition in Kerala.
Later on what happened? There was
an alliance between the P.S.P. and the
Congress and it continued for some
time. In the last Parliamentary elec-
tions, in 1962, the Congress and the
P.S.P. divided the seats among them-
selves—leaving alone Muslim League
—14 for the Congress and 4 fo- the
P.S.P. But the result was that the
P.SP. lost all the 4 Parliamentary
seats and the Congress got six out of
14. This is how people of Kerala ex-
pressed their disapproval of the Con-
gress attitude. The P.S.P. was also
dropped later on. First we were drop-
ped ang later on the P.S.P. also was
dropped.

Sir, Kerala is called a problem
State. It is not really a problem State.
Here in North India we find that we
have tension among the different com-
munities in some parts. There is no

such tension at all in Kerala. What
| Gandhiji had dreamt of and what
Pandit Jawaharlal Nehru, our late

Prime Minister, worked for was rea-
lised in Kerala because after this de-
mocratic alliance of Cong-ess, P.S.P.
and the Muslim League, there was
unique unity between Hindug and
Muslims in Kerala and what spectacle
we had in Kerala you cannot see any-
where here. Therefore the Congress
acted against their promises and pled-
ges and betrayed the Muslim League.
They actually shattered the dreams of
Gandhiji and the work of Panditji
which was there in Kerala in the form
of Hindu-Muslim unity. Therefore T
say this instability which is in exist-
ence in Kerala now is not the creat’on
of anybody else. Let us not blame the
people of Kerala. I say to Congress-
men: You must not have come for an’
alliance with the Muslim League, if
you considered it communal. If wyou
had come into an alliance, then you
must have completed the full term
with that alliance, otherwise you must
have resigned after coming into power
with the support and co-operation of
the Muslim League when you broke
the sacred pledge. You did neither.
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You did not do both and you blame
others Ig 1t sensible and jusi, you
can consider yourselves? Ag you all
remember—I will go back a lhttle—
1t was the great Pandit Nehru our late
Prime Ministe:, who said in those days
that 1t wag lughly desirable that a
Muslim Leaguer should become the
Speaker What did you do after the
first Speaker died? You refuseq to
act on the words of the great Prime
Minister The ex-President of the
Congress, Shrimati Indira Gandh;,
went to Kerala and worked out the
alliance with the Muslim League The
present Prime Minister of India, Shn
Lal Bahadur. worked out the division
of seats and yet you say that there
was no alliance It 1s really strange
which no sane person can understand.
We have to realise the fact and ac-
knowledge the same that the Congiess
has failed in Kerala and thus failed
the country Therefore I feel that the
Congress will come to better senses
and I also hope that we will have
very fair and fiee elections 1n Kerala,
in the forthcoming elections, and ttus
we will be able to have a stable Gov-
ernment

Lastly, I would speak only one word
and that is about the food siluation in
the State to which I should draw the
attention of the Government In
Kerala the food situation 1s getting
from bad to worse The people :re
not getting rice and the conditicns
prevailing are ‘near-famine’ conditio is
The price for a bag of rice has gone
up from Rs 40 to Rs 100 I hope the
Government will take this into consi-
deration and see that rice 1s rushed
there to save the poor people so that
they may get rice 1n plenty and this
not die of starvation

SarvaTi DEVAKI GOPIDAS X
stand here to support the motion mov-
ed As a Member representing the
Kerala State and especially as a
Member from the Congress Party, wih
a feeling of distress of course I wll
have to speak on this occasion It 1s
for the third time that the President’s
Rule 15 1nvoked 1n Kerala I have been
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hearing the speeches made by my
friends on the other side Shri Govin-
dan Nair was telling us that the Com-
munist Party was ruling all right and
1ts rule was ended arbitiarily by the
Centre In fact Mr Mathen has nar-
rated how the Communists were 1uling
there In fact we all know and we
all had the privilege of suffering under
the Communists’ rule there We know
how they ruled, how they were
frightening the people and amassing
wealth for the Members of the Com-
munist Party and for the Party alone
I would like to narrate an incident in
which I myself was involved One day
during the Communist rule, when
there was no police protection or law
and order, while I was t.avelling
alone 1n a tax1 with my lttle son, one
man of a Commumst Party Jatha stop-~
ped the car even though there was
enough space on the road and he
threw a lightedq bidi on the face of my
son Anyway without any further
molestation, I could escape from there
because some people came to my res-
cue at that time That was the soit
of rule we were having It was the
popular upsurge that was there from
one end of the State to the other that
overthrew the Communist rule Shri
Nair will remember the one slogan
that was sung by the people at that
time from one end to the other It
meant ‘This Government is not ours’
and that was a slogan that was raised
from one end of the Kerala State ‘o
the other and the people as a whole
found that the Party was ruling for
the Party and not for the downtrod-
den people that they professed

[Tue Drpury CHAIRMAN 1n the Chair]

Now we hear some people say that
there 1s some communalism there Of
course I would say that communalism
1s there not only in Kerala but it 1s
everywhere Tt 1s 1in the Communist
Party, in the SSP and in any party
They also have got communalism, but
1in Kerala, I would like to endoise the
viewg expressed by Mr Sait, all the
communal parties live together ami-
cably without any enmity between
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them. In fact we are allowed and we
are having inter-caste marriages
3 P.M.without any social stigma at-

tached tp them, and it is con-
tinuing in our State, but I would like
to mention at this juncture that there

is communalism because there are four

main communal parties, I mean there i

are fous main communities there with
communal tinge attached to them and 1

they have their own organisations. It
has an economic basis too. There is
poverty there; there are not enough

and because of these reasous, to effec-
tively bargain for the loaves and fishes
of office, they formed themselves into

|
|
l
jobs; there is educated unemployment, l
|

cause of that we find communalism
more rampant, communal feelings are
aroused; it is because the country has
not developed adequately, the deve-
lopment schemes in Kerala have not

different organisations, and it ig be- 1
|

be. That is why we find that com-
munalism ig there, and it is there due
to economic factors and economic fac-
tors alone. We find that in Kerala
State the percentage of literacy is
much higher than in almost every
other part of the country. It has a
good climate and nature ig bountiful
there. Still it is a poor State incap-
able of running a stable Government of
its own. It is a fact that from time
immemorial Keralites used to adorn,
with integrity and capacity, very high
positions outside the State. In spite
of this, up to this time, we have prov-
ed to be a failure internally. Then
where lies the malady? We will have
to pause and think. There I would
like to say—-I have said it already—
that the malady lies in the educated
unemployment, in the educated idle
man-power. And that is there to
create trouble. Those youngsters who
now come out from the colleges
and universities find that they do not

progressed as fast ag they deserve to |

get jobs, and because they have no
job to do and earn their bread, they
consider it a hobby to go and join the
Communist Party, and because they
find that in the Congress Party there !
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are old veterans and they cannot have
leadership there, thinking on these
lines they go and join the Communist
Party, not that they are convinced
about the party’s programme or their
ideology; just as a hobby they do
like that. Another point I would like
to mention here is that there is a sec-
tion of the people, the intelligentsia so
to say, who are very careful and high-
ly conscious af their rights and privi-
leges. They are very critical of the
acts of Government and of the repre-
sentatives 1n the Legislature and in
Parliament; they assesgy their actions
by the result; they assess what is go-
ing on in the Legislature or in Parlia-
ment, and in the Government; they
are always critical. It is on this
group of the population that the fate
of the State depends. They are vigi-
lant and highly critical of all the ac-
tions of the Government. But they
are prepared to vote for the party
who, they believe, ig capable of solv-
ing the acute problems of the State,
especially economic problems and the

problem of unemployment. This we
have to solve and this is the root
cause of all the trouble there. Only

that party, or an able party Govern-
ment that can solve all these problems,
that party alone can form a stable
Government in Kerala. In spite of
the bounty of Nature we find there is
still much poverty in our State, and it
is because of so much population there.
For an area of about 15,000 square
miles the population, according to the
1961 Census, is 169 lakhs, and thus the
density of population in the State is
very high. Added to the problem of
density of population is the problem
of unemployment. In about 100 peo-
ple, 28 are seif-employed, 6 partially
employed, and the rest 66 are com-
pletely unemployed, of whom 46 are
educated unemployed. This is the
position there and it is the unemploy-
ed people. those who have not got any
paying job to do, it is they who are
creating the trouble there. So I would
like to emphasise that, if the Govern~
ment here is vigilant, if they care
more for the State's problems, for the
development of the State, then only
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these problems can be solved. At this
juncture I would like to say what
Kerala has achieved from all these
three Plans. When about a thousand
crores of rupees were spent in the
Central sector, the problem State of
Kerala received only seventy-five
lakhs of rupees, which is an invest-
ment in the form of a D.D.T. factory.
We were promised a Heavy Electricals,
but ultimately it went to Bhopal. Then
we were hearing about the setting up
of a Phyto-chemical factory ang a
shipyard for such a loag time, of
which the former is shelved, and I do
not know the fate of the latter. It is
rumoured that wire-pullings are going
on in the direction of Goa. According
to Dr. Lokanathan, unless and until
heavy industries with employment
potentiality are started in Kerala, the
case of Kerala is doomed. Regarding
power, we have many natural facili-
ties; hydro resources are there. Itill,
for three or four months in the year
Kerala is deficit in power and it has
to depend on Madras for power and
it has to close all its factories for four
months of the year due to power short-
age in summer. Due to that factories

3801

running on electricity could not run
"~ throughout the year. We find that the
State Government ig the main |ob-

supplier, but then they cannot meet the
demand in the absence of further pro-
jects coming up. After all it is limit-
ed. So what I would like to again say
is that the problems of Kerala are not
so much political nor communal, but
mainly economic. Even though every-
body says that there is communa ism
there, I would like to say that it is
more due to economic reasong that the
problems arise. I can bring in more
points to show how the people of
Kerala feel, and how they are always
disgruntled and frustrated, and th:t is
why they are always dabbling in poli-
tics and are seeing that no such Gov-
ernment lasts long. Let me take food
subsidy; in that also the people in
Kerala feel that Kerala is discriminat-
ed against; they find that Central assis-
tance is not uniform. When Orissa,
Assam and Kashmir got 66-2/3 per
cent., Kerala State, a chronic deficit
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area in food crops but the best dollar-
earning State, got only 50 per cent.
On a per capita basis public sector
outlay during the First Plan in Kerala
came to Rs. 32:2 only when the all-
India share was Rs. 55. and in the
Secon¢ Plan, again it is considerably
behind the all-India figure; it is Rs, 64
while the all-India figure is Rs. 118.
Unemployment is most rampant in
our State and I would request the
Central Government to be more vigi-~
lant about the development schemes
in Kerala and to establish more heavy
industries there. We find, as now, that
when the Plans are being formulated,
there is no Government there; it al-
ways happens that during the period
of the formulation of Plans the Presi-
dent is ruling, and because of that
there is nobody to bargain for the al-
locations to Kerala. So I would re~
quest the President who has taken the
reins of the Kerala Government to see
that enough projects are given and
enough allocations are made to Kerala,
that the development schemes come
up rapidly so that all the problems
arising out of unemployment are sol-
ved. Then only we can expect to
get a stable Government there. Then
regarding the food position there I
would like to say a few words. It is
a State where we are having so much
of cash crops. We are having rubber,
pepper, ginger, cardamom and tea,
which, we export and earn dollars for
the benefit of the whole country. But
the foodgrains produced there are
sufficient only for six months of the
year, and for the remaining six months
of the year we have to depend on
other parts of the country. We find
now that the food situation in Kerala
is very grave and the people have to
stand in queues for hours and hours
together. I would like {0 present here
a photograph that has come in one of
the local papers showing a mother and
child standing in a queue for hours to-
gether. It is a pitiable sight, the
mother standing with the crying child
and such pictures are coming out in
almost all the papers. So many peo-
ple are waiting and waiting for hours
and there is even the looting of shops
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in Kerala. So I would request the
Government to see that in this deficit
area enough stocks are maintained
throughout the year. It is a chroni-
cally deficit area. Only by taking
enough care of the progress of the eco-
nomic condition of the people and
about the development schemes can
we get a stable Government there. As
it is, only the Central Government can
deliver the goods. The State Govern-
ment did not do it because the State
Government could not do anything. It
is a poor State and it has not got any
of the amounts needed for investment
in industries. Because c¢f all these
factors, only the Centre can deliver
the goods, as I said, and solve the pro-
blems of Kerala State. I would like
to reiterate that it is not a political or
communal problem, but it is an eco-
nomic problem and only when this
problem is solved can we expect to
have a stable Governmeni in Kerala.
If democracy is to prosper there, if
democracy is to work there, the Cen-
tre must be much more vigilant and
it must give much more consideration
for the Kerala State. . . .
oo

Surr K. K. SHAH (Maharashtra):
Madam Deputy Chairman, instead of
going into the history of the past
twelve years. I would only analyse the
present position. I was very carefully
listening to the remarks of my hon.
friend from the Opposition in order to

" find out why all these parties,  the
Muyslim League, the S.SP. and the
Communists, all combined to over-

thtpw the Congress Government there.

Pror. M. B. LAL:: What about the
Congressmen? = * " " o
Suri K. K. SHAH: Let us find it out.
I am coming to that. Please bear with
me “for a little while, because this is
a problem which deserves even your
close attention. Let us take the speech
of the hon, Member, Shri Sulaiman
Sait. What did he say? He said that
a minority has the right to have a
party and that minority party has also

the right to overthrow the party in
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power. But to do what? He has been
telling us that in the next elections
there will be a Government with a
comfortable majority. But will it have
the same attitude as the Muslim Lea-
gue? Will it have the same attitude
as the S.S.P.7 Will it have the same
attitude as the Communist Party? My
hon, friend, Mr, Nair. was very elo-
quent and he said that the Congress
has been taking shelter or taking the
help of the communal parties. What
did you do in the last elections? When
the voting took place, with whom did
you work together?  (Interruptions)
There are always two sides, my dear
friend. Don’t see only one side, if you
want the truth. .

AN Hon. MEMBER: Please address
the Chair.

SHrI K. K. SHAH: I am addressing
the Chair, of course. But my hon.
friend, Mr. Nair, came before my eyes
and so sometimes my attetion is drawn
there.

My hon. friend, Shri Faridul Haq
Ansari, says “We shall never coope-
rate with any party” and still he hopes
to have a stable Government there.
If he rules out alliances in a demeo-
cratic set-up, where there are nume-
rous parties, no government can ever
function. Mr. Ansari, therefore, I hope
will revise his stand. If he is not go-
ing to have alliances, why did he have
an alliance for overthrowing the Con-
gress Government there?

. Surt LOKANATH MISRA: You kid-
napped his leader.

Surr K. K. SHAH: I do not want to
be involved in all that now. May I
remind my hon. friend, Mr. Nair, about
the last four elections. Let him exa-
mine those elections in Kerala and tell
us why he accommodated a member
of the Muslim League in fighting the
elections and in voting? Did you not
get their votes and get their candidate
elected?

Sarr M. N.

GOVINDAN NAIR:
Where? A .

!
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Surr K. K. SHAH: Ask your party.
We have met each other in the elec-
tions and we know.
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Surt M. N. GOVINDAN NAIR: Fut
say where.

Surt K. K. SHAH: Mr. Nair will
admit that it is true. I am not trying
to apportion blame. Everybody is
experimenting and while experiment-
ing let us learn a lesson. What hap-
pened in 18577 T propose to analyse
the position and I propose also to give
a reply to Shri Sulaiman Sait. If you
like, 1 shall do that first.

After the Communist Party was en-
trusted with power, they  accepted
them, maybe as an experiment, I am
precpared to admit that. They thought
that that Party would give a good
account of itself. But unluckily their
record was not good. If their record
was good, then they would not have
got 29 seats whereas they had obtain-
ed 67 in 1957.

Suarr M. N. GOVINDAN NAIR: If
you will please yield, I will explain.

Surr K. K. SHAH: That is how the
position stood

Surt M. N. GOVINDAN NAIR: You
should know that.

Tur DEPUTY CHAIRMAN: But, Mr.
Nair, he is not yielding.

Surr M. N. GOVINDAN NAIR: You
count the number of seats. Don’t you
know that we got in 1957, 23 lakh
votes and in 1960 against the combin-
ed opposition, we got 35 lakh votes?

Surr BHUPESH GUPTA: One mjl-
lion votes. -

Surt K. K. SHAH: There also I am
prepared to satisfy you. Your calcu-
lations are not correct.

Surt BHUPESH GUPTA: They are
the Election Commission’s calculations.

Tree DEPUTY CHAIRMAN: Let him
explain now.

v
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Surr K. K. SHAH: You published a
pamphlet on that, but I leave that
aside. Let us come to this point. Let
us see what happened before 1957. I
want to give my friends who have been
saying that the Congress has no done
well some figures and give them the
number of seats secured by each party
from 1952. In 1952, out of 108 the
Consgress got 44. At that time no-
body had said that seats were allotted
over the head of the Congress. There
was an upsurge in their favour and
they got 44 out of 108, In the next
elections we got 40 seats and in the
elections after that we got 45 seats.
Therefore, if anybody says that Kerala
is not a problem State, I cannot agree
with him. I am sorry to say that.

Sur1 BHUPESH GUPTA: That is
the biggest problem for you.

Suri K K. SHAH: The indication
to the real problem has come from the
mouth of Shri Sulaiman Sait. The
Muslim League Party has been playing
with every party there, trying to
change the fortunes of each party. Let
each party which believes in demo-
cracy take a lesson from what Shri
Sulaiman Sait has said and also exa-
mine the figures of votes secured by
the Muslim League. When they sided
with the Communist Party, that party
got more seats. When they sided with
some other party, that party got more
seats. It may be five or six seats, be-
cause there are different pockets and
those pockets sometimes sway  the
fortunes of a candidate. I was amaz-
ed and surprised to hear from the
mouth of Shri Sulaiman Sait today
that there will be a stable Govern-
ment in 1965. On what basis will it
be? Will it be on the basis of the
Muslim League being in the majority?
I say it ig going to remain a problem
State all throughout wunless better
methods are 'found out. Unless the
Muslim Leaguwe is wiped out, the
Kerala problem is not going to be

| settled.

Surr FARIDUL HAQ ANSARI: He
asks why the Congress had an alli-
ance with the Muslim League.
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Surt K K SHAH After the Com-
munist Party went out of power—I
agree with my friend entirely there—
there was a democratic upsurge and
In a weak moment Shri  Sulaiman
Sait’s party joined the democratic up~
surge

[ RAJYA

Surr K DAMODARAN At
time there was no communalism?

that

Sart K K SHAH' In their weakel
moment they did 1t Having realised
that the Communist rule was the
WOrsy, 11 was el by ‘he Mushim Lea-
gue that

7

Sur1 K DAMODARAN Even com-
munalism then became better?

Surt K K. SHAH I am not making

allegations I am only giving the
facts I am sure everyone in this
House will agree with me that the
Muslim lLeague having realised the

position, having had the taste of what
happened during the Communist re-
gime, made up 1ts mind that i1t was
better to fall in line with the de-
mocratic upsurge, so that they might
have at least some more security than
what they had under the Communist
Government That 1s why they joned
the upsurge and when that upsurge
took place, there was ng alliance and
this upsurge exploded into a mass
movement The Congress wag not 3B
the forefront whep this upsurge
against the Communist Party explod-
ed There were some others and the
Congress joined subsequently I am
sure my hon friend, Mr Gupta, will
agree with me that the Congress join-
ed subsequently (Interruptions) 1
I have heard you, Mr Sait, and you
will hear me patiently The time has
come when a better understanding of
the situation 1n Kerala is necessary
and those who are here should think
in those terms

Surr BHUPESH GUPTA Your pat-
rons hold shares in the economic pro-
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duction field and you do the same 1n
the political

Surt K K SHAH When that up-
surge took place, everybody knows
that the Congress jomned 1t subsequent
ly. The Commumnist did not succeed
and 1t was, 1n the interest of every
party, even the communally-minded
Muslim League, to see that what they
had done should not be upset by a
mistake and that i1s why a semblance
of alliance appeared It was in fact
an anxiety on the part of everybody
who had upset the Communist rule
and, therefore, i1t was wrong on the
part of Mr Sulaiman Sait to have said
those things The Congress tried its best
to honour that understanding but not
at the cost of principles You talk of
Mr Thanu Pillan If the PSP and the
SP could merge together or have an
alliance or an electoral allhance with
other parties for fighting the Congress,
what 1s wrong if we have an under-
standing with the PSP and if Mr
Thanu Pillal, even though leading a
minority party, becomes Chief Minis-
ter twice? Look at the efforts made
by the Congress in Kerala In 1954
we were in a large majority and they
bad hardly a few seats and yet Mr
Thanu Pillar became the Chief Minis-
ter Having become the Chief Minis-
ter of a coalition Government, if the
man had worked well, what is wrong
if he is promoted”

Surr BHUPESH GUPTA Promoted?

Surr K K SHAH What 1s wrong
with that?” Assuming for the sake of
argument that we are not able to pull
on together .

Suri FARIDUL HAQ ANSARI
Very nicely promoted

Surr BHUPESH GUPTA You kid-
napped him

Surr K K SHAH Not like the
Communist Party which, after coming
into power, throttles everybody, have
acell ., .,
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Surt BHUPESH GUPTA: You never
took Mr. Asoka Mehta. You kidnap-
ped Mr. Thanu Pillai

Surt K. K. SHAH: He was the head
of the Party, not Mr Mehta. Mr.
Mehta was here. You must appreciate
that for a period of two years anc for
a period of one year the second time
a minority was allowed to have a
Chief Minister and we tried to toe the
line to the extent possible because we
knew that Kerala was a problem State.
Examine the figures from 1352, for 954,
1957 and 1960. It is not one elertion
ang you will gee what happens in 1965.
It is the Muslim League which has
been swaying the votes. Have you no
share? Has not the Communist Party
any share in that? What happened in
19547 I will tell you. I know it much
better because in every election we
have been there. You know how the
selection of candidates takes place.
Why do you forget that? You have
an alliance with somebody or an
understanding with somebody.

SHrt M. N. GOVINDAN NAIR: Who
had?

Surr K. K. SHAH: The PSP had an
understanding and you had an under-
standing. This is how selections took
place and the elections were fought.
(Interruption from Shri Sulaiman
Seit). You and I know each other.

Do you want me to tell everything
here?

Surr A. D. MANI: On a point of
information. Has he joined the Con-
gress?

Surr K. K. SHAH: After hearing my
speech, he is re-thinking.

Surr LOKANATH MISRA: This is
the shape of things to come. This is
because of the coming elections.

Surr K. K. SHAH: I do not rind
whichever party the Muslim League
joins. Let it merge with the SSP, let
it join the Communist Party. I do not
mind. It is only when the Muslim
League will decide to join one or the

F
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other of the democratic parties that
Kerala will have a stable Government
and the sooner the Muslim League
makes up its mind the better. If they
find the Congress is not good, let them
join the S.S.P. If they find the S.S.P.
is not good, let them join the Commu-
nists. Let them join some party. It
will be good for the Party. It will be
good for Kerala and the democratic
spirit and the secular spirit will grow,
develop and flower in Kerala and
Kerala will point the way for better
understanding for the whole of the
country. Therefore, I hope, Mr. Sulgi-~
man Sait, after going back to Kerala,
will tell his Partymen that the days
of the Muslim League are over. The
day of Congress accepted, this country
accepted secularism, to revive the slo-
gan of religion is to put a dagger into
the back of this country. Having made
an experiment and after experiment-
ing, if somebody finds that it has not
been in the interests of the country, it is
a mistake, what is wrong with it? After
the experiments, one corrects oneself.
What is wrong with it? Buf, who is
responsible for these experiments?
May I ask my Communist friends that
question? I am pleading, I am not
finding fault with them, but I am
pleading with them. If you had done
well during the time you were in
power, probably there would have
been two parties, the Communist and
the Democratic Party. You revived
the Muslim League. -

Surt M. N. GOVINDAN NAIR: No.

Sur1 K. K. SHAH: Let us now for-
get all these things. Let us, from this
day onwards realise what is going to
happen in Kerala. It is true in Kerala
there are four communities, not three.
in Kerala we have got Christian with
a network of about three thousand
schools. 1 do not grudge that. We
have got the Nairs with a network of
probably the same number of schools.
Then, our Communist friends are very
powerful and they have also a net-
work of schools and Mr. Sulaiman
Sait and hig Party are also trying to
catch up. Not only there are these
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communal educational institutions but
see how many children of the other
communities take lessons in the schools
run by another community in Kerala.
Let us examine this. We have got to
find some solution for this. You can
blame me and I can blame you. Every-
thing has two sides and it will not pay.
[ do not say that what has been done
in Kerala is not arguable. I am pre-
pared to concede that what is happen-
ing in Kerala and what has happened
there during the last two years is argu-
able but that does not solve the prob-
lem. The crux of the problem is this:
Qurs is a country that is wedded to
secularism and in that country there
is an enclave where communal forces
are evenly matched, eighteen per cent.
twenty-one per cent., twenty-three per
cent,, twenty-seven per cent. Now how
are we going to solve the problem of
this State? The only way therefore is
for all parties believing in democracy
to make up their minds and say, ‘come
what may, we shall not either ask for
the support of, or do anything directly
or indirectly which will encourage,
communal parties.

Sart BHUPESH GUPTA: It is in-
teresting to hear it from you now.

Surr K. K. SHAH: Why interesting?
You have just played the game. Who
has tabled the no-confidence motion?
Here my friend Mr. Ansari says, ‘we
shall never come to terms with any
party’ and therefore everytime he will
go on moving a no-confidence motion
without caring to be in power or with-
out any expectation of coming into
power. Mr. Sulaiman Sait gets up in
this House and says it was because the
Congress could not carry out an
understanding. It was not any under-
standing; it was a mass upsurge where
everybody’s idea was to see that the
communists did not succeed, That was
a common cause. But at the back of
his mind is this idea, ‘you give me my
share, the share to a communal orga-
nisation. Then only I shall allow you
to remain in power; otherwige I shall
pull you down’. And you became a

SABHA ] the President in rela- 3812
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party to it. Think quietly about this.
Does it not come to that? If you play
that game, there will be no solution in
Kerala. Therefore I take this oppor-
tunity to appeal to you. You may find
fault on a number of points with the
Congress Government. They could
have remained ag caretaker Govern-
ment for two or three months; but no;
they came here and said, ‘we have lost
the majority’. My friend, Mr. Nair,
was asking, ‘as soon as you came to
know that 15 members

Surt JAISUKHLAL, HATHI: Not
Mr. Nair; it was Mr. Bhupesh Gupta.

Surrt K. K. SHAH: Yes; my friend
Mr. Bhupesh Gupta asked.

Sur: BHUPESH GUPTA: Constitu-
tionally.

Surr K. K. SHAH: That is not the
constitutional position, I beg to differ
from you, Mr. Gupta. His contention is
that as soon as fifteen members gave
the Governor to understand that they
were not going to support the Cong-
ress Party, it was the duty of the Con-
gress Party to resign.

Surt BHUPESH GUPTA: You did
not hear what I said.

Surr K. K. SHAH: No; because
there was no other party in opposition
to rule Kerala. The S.S.P. and other
parties would think twice. We have
seen in the Lok Sabha 70 or 80 people
getting up in favour of a no-confidence
motion but when the motion is moved
ultimately we find only 50 or so get-
ting up.

Surt BHUPESH GUPTA:
300 got up.

Suppose

Tae DEPUTY CHAIRMAN: Your

time i{s running out, Mr, Shah.

Surr K. K. SHAH: Therefore my
request to the opposition members is
this. If they make up their minds, ‘we
shall not do anything whereby the for-
tune of a party will be swayed by a
party which believes in communalism
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and depends on religion’ then alone
Kerala’s problem will be solved It 18
true and I entirely agree that econo-
mically Kerala should be looked after
much better I have no doubt what-
soever about 1t. My communist fr.ends
will forgive me when I say that their
two years’ rule did not give confi-
dence to the people to start industries
1in Kerala.

Surt BHUPESH GUPTA How do
you say that?
Surt K K SHAH  If things had

been
Madam, 1 support the

been different, 1t would have
much better
Motion

- '

pdae 1 ( Samiy ) ddllass gyd

A Sabayd g — greus GR35
a1 o5 ¥y weyK 3 yAsel S
- W o e M o S
Wis & & K S Gk €
s o7 &y ‘.5! ! aplde | o
PR TR N O B S R
d:c...b'.», L.)QJ (e d?lq.c L_s.S D
S urkly g oS el ) o
e s W W W o b
Led pmaley oS £ poely S
I TERN QR ) P T
Lo sS Mo S e U L S
RS sy § Syya b cda b
prldyn € rad pS' A &y )55 - Ea
rigpsS 032 52 = gl = ot g0
T P Y Y 0 B e A
rmd e 295 Lt P Jessd ¥y
12 93 yad Xela Sl S g0
& Gyp gl g5 MK 0 &
S iS5 K e IS
l

[ @0 SEP 1964 ]

the President in rela- 3814
tion to the State of Kerala

SV Uy £ Safady Gl o9l
st Wked el -y U
dly R S 2 ks e oy
do e S 2l S e Sl
Lo oale sla 5 ala 408
) O BT L TR RV
“bp el € s b
rad = (ipe g LS gad &1
e S e S &S e W
Sk LB OIS e e
gt ow lali ¥y - - - woslalyd]
St u-’ 4P yhA P
St O & S A
ol B ST el
S R LI L
ol W e o e S Ly
Uttt UmeS el S e

> 8l a4y & U -
Lyl ¢S - e Olmly

Koo oS el B Sl
ety oS u’ & 3 da e
vyl & enySl @ e alie S
o uwﬁr-' gSS u‘*irc’g L o~
Sl & OUR) gae peal S
Y Urpeme & e ool
oS Rande iy S Ok &S 4o
¥ ople ol sgded 5 R
JEIN VEVORIE PV Utd &y o sy
- R s gKe) - LS
optetySE o o alags € Ll
S ke gt S g J0 2



3815 Resolution re Pro-
clamatior issued by

: [itslsas s5d]
& =& l“ )’hh

Ugh Sapd e
LAY, T BETYS YR S ¥

0 ey & mtyfE nale A8 &S
d e ey ¥y ey (JU S
od Ut 0S¥ e IV S %
S W Ui 4 R o
Wl el 0 R eySpad
PSUSE S0 R S S W
T TS A R R
P Lo Sl sely n S
§ & uield ot gy Ke o
Gy g Jy Al e
e Wit 4 e &S gmely Ll
Sl s gl 5 Gl Al oS fea
o= € ptrt LS gala oS Ll
o by lag oL - Lo
¥ oo Jly b8 S K eh
S e Ik Syl WS
S A g enRE ¥y J
eda o 6 I e
Sadle Uay yh2 &8 S8 A gy
& Wk € o R o5, aKipgS
¥ Q.gsmﬁdysw:,l‘
L R A T |
“H e e @ S eele
c @ e S eyl
it puthe g2 S 2 0yt sma
0. IV SR gy Sl g
o S or pee S S
JHS S~ ] U (I g0

{ RAJYA SABHA |

|
|
|
|

|
|
|

|

the President in rela- 3816
, tion to the State of Kerala

ooy S alel e
Seg f e gyl O
2 othlyy S e WS e
e LTIV CS L_55 s
b K e Wile e &
ot S > P da Sl
Lol S @ e unS
Wil & o SIS ] EagyS &S
g I ol e Pl S
e kel e Cf & a
o nl wdan! e Lgesla Gyiye
ol -2l S o e
o rRede g ol ayded S
L')‘"”"" ¥ da Sy
urtla e Sy oy woly B
o ol o piede 4
Wy et o oY e g
o2 o S ML A
< u)' ¥ < d‘“‘" i e
o oK A Lo gl B0l e
PLEE YOI BRI VO
Toag Lyt ol @ 9> 2 > iy o
¥ My Sl el ed WS g
oS ol B S S 2 e,
2inds qme - 2 el K &S
i WK 0 &K el
PN gt Rl S 2y L
92 303l & myRE ey ga apte
Sheovy e oy o gedite
o e 8 ol d UL
UK &S g e I yans g Wil
o al e e il Sl M

k



Resolution re Pro-
clamation issued by

el S UnS WS o) -2
apn K ol = S e yoil o
Ko Yy gdel S a

- Q,?l; & gl

3817

S e e B
ol S e B o dle
b = oy Oy Ly o
e S8 - B e
ot & 0 esesS (el g
st S LS (05 pame JOL S
bl - W 8 sy Sufly 4
osedle 1o 2) y8 - ali (AL 4
& a8 B e i
PN T S I R
PP P B QR TER . PR |
I R
b Qe e g8 b 9wl S
$ o—gh mewod S InS & G
sttt g e oile S sl
LR I T 2 I B
2 K> 90 S A Ko g»
e 9 P S ale W aly
A ale el aly S

e e BT

oS 5

Ut ok iy day
e ¥ w ol &S o F Ly
Whe o & CT - da S e

sl & e meyE &S aals
SS a0y ey e e
4"3»' gs P edd ‘_,5,5 &g
gt =S il swipged

— e e ap—- -

[ 80 SEP. 1964 ]

the President in rela- 3818
tcon to the State of Kerala

etas 3 & &5 55 U Qg
- e’ T PRV T
= o s e
K S U Uped pap ppans
sgoin Yl ger gb Tyn Madanse
o Wle ae oK) — & LKe S
S Al ot &S ey
pitiae b ol S oa eada
Y r}' L ey t’i’.’*‘s tye

i

ol & nm By e il gy
&
2 gz lyae X ol -9 1 ¥
Ul 8 Ky juty® (] 81 uS
Ko &5 0 6 U oy
SIS R NN VN
ot ok i K S &S
SO u-Ea ey den S
IR T S G LYY PR P
d YKL JRen ea ol o 6
YURR Sy ¥ S Fo S oD
SR e B S S g
15&-3‘_’3,58‘_!”5;5 & U

dldl gl K g S ee

> wreld e oy ol 4

b bt Ll b S
LS SN S PR PRIV J T AN
12 A0 Ci & Ul Ll ey
Semae D 8 — & xyy w0l O
e M0 e € pludgaS &S e
MWt o Wi b s byl
€ rtipped & 4 FePam ol



3819 Rerolution 1e Pro-
rlamation issued by

{ dmf.»;; J,,.:]

o 1'553*‘5 4' 50l o YRegde slag
Sl yp 45 yar peman P 48 - 2
Lgdsiyad &y tan JTala Ul oS
P e en gala UpS aly S s ufy J
2 2 Ut & digyl §
CTN INPTS St BY VRS | S
Ciggns S woalo LIS o 33 ep
il em e S8l oS

- ueys i _‘S w—ale
T PRIV SIS #X ‘.L..n
rl“" 8 W LyS >5’ ..s'"‘s Ls'es wly
LI S SV R SRR R ¥
Lyl S eyl S Lo
ol = 2 5 € el iy e
Gigd  cyler &5 LS o (£ plow «
o - e e (U yela wddy
u;z, € yaasS 25 LS 5 LSS plue
Syagl 2 syfoly bl oK) A il
S Wl S 4 ks L
Urae dS &5 408 55 B & apal
LR LI Y =S S #% phomre
e Uy L0 &g ¥yadie gae g3 oS
- oeb 3y el S etalil m
Uy R cmedy Crdd B L
STV SR N TR
¢ty Jleps &S gae g
o o el s gB ¢ e
3 Wl - et 9w Jald e &S yae
e o Y - 2uphe e ey
PR SRS G S ST S W

[ RAJYA SABHA | the President in rela- 3320

tion to the State of Kerala
PR oV rlmn LIS L) ‘J', d,S ‘.g
,_KM,S L/‘&:’s 3, !‘s Ls ’ ;i’% st
92 &g o (K el &S
il ol wr‘)g o p82 &l
K bo.;in:l.; J.’LJ Jl& s ”' - :_2‘

L

- 2 Uk 42 u#
ua?, e PR
£aly pidekem o0 58 - gae Sala
e-°“g,5,$ lya 4 WIS 5 e
k_',)l-aif G g 65 ga A Wik
E prdskem &S Wey 5 _oale
SIS el LS ae Ba 5y ¢ gpanlas

3y 5K

wlIgn LS yae KU ddys LS y4e
Pl X A0yl g ome Sl
W oS Unyshe o by S rJLI‘an )
- A8 S0 e S ylatmn GRS
2 a ke ool S 8l y
=y ol 2 G5 wyppd 2
S ol Lo 9b clelas € ydatalesen,

ala
o
el JEe o L saner 50 ge
3 tly Fyde 1l SRSy ey
) hn 55 3 K palle yoin
S Sy per & d el oS
S xS b5 G gl S e
Ugl e e S Kl -
o 1 WS Kl el 5 ale
pRele o LS K Ll i o oale
dJs S 9 S e - S S s
2 K e &g &S (K8 2p g 20
Sy 695 - e RS el



Resolution re Pro-
clamation issued by

821

..SS e é'— w5 g S e
o emdl Sy aen @S mgb _hedo
ke meslan 3R - 8 g3 gaR FKw
e P

S NS rlken ¥ ey

NI MR RN R

aely Ul 5 0@l Se e
I T B R N AT
o @ B ek e ek
Smas Slo o5 @leo Ll &5 8 y,S
o B S b e a8y g
Loreld & e B g (el Gpe o
PP RCRU FEUK SR I SN
JUi s edla WS byrda LY S
o odr) o ol e - i
& yer Jala g of JI «f ek g
e =yl g e et &
G35 & et eb K aly S
KRN D PR R IR 1Y PN
W - By LT gy gy partan K
QB 1R O 9> &2 S
2 e ot toae joda e
oS 2okl 232 ags S A S
LS o3 5T e o€ ol e pales
S o i oale glal - e

s B et ol g8 yaes &S

[ 60 SEP.

1964 ) the President in reia-
tion to the State of Kerala

@3 ¥ 7S
T

L')' )5’ Pred 41,‘ L...g’ - hﬁ-b?'; é u&l“

3822

] po - Eym vaqs
au-S Q‘é uﬂ)S L‘b*)‘
otrll Hae el 45 2 B3 ay S
’ﬁ -(‘-Lé"'s
e Sla - s

bﬁ'éi & ,5 - Q; ‘.l:;

R I R I

Hos e S s

< _c“‘S

erme > ey b gls e
N A S A YT Ut ykae
doel-ee e Y ] als
S ebe ol W81 gl - Ben Wle gl
yim S ek o8 ol Uiy o5
KK S &S A WS e &g Iy
VT VN X IR PR I I
Uty bgade o84S R e
& eaS ey &m0 &S S|
S - A g e ey
e S S mes - Al e e
B e el e P S e
A 2l oyl ey dla by Ay
Ut s b lides -y,
Ciye @ o M ode gyl £ lla
P e o 8 u-&;t% U
€ Sla g lp € Cle S a0
we) ey K gae i el o
-2 yap Wy K el G e



3823 Resolution re Pro-
clemation 1ssued by

oS 3l s plhSers pesda K
e ‘ah é{, ,S rg t)"’ —d ”,
L’éé d;WQ Ja'. J,.i'ml& ‘5 ‘J” \)‘J
Sla ‘_s L)e" ‘leQSO s> loki & !.5
tob owtNE 90 e ag sy
@....J,QJ J _,WJ ErnighaS Kq
90 epy  Ereliye S B
J L'.[ ’S ] &KL 'L-"?; t.aa\-u,u
— g,. L*‘ " S é LJ" AL; w- ‘-ELQ
s ,’Aﬁ’ yov g U’S U ‘)agd L.,""
Bl WS 5l LS € S
K Kyn L.)L.J e 5 — Lla
uS,A ar b S ] San y05a
tha o b g Sy &y gl
-3 ovla by Sk

T[o wegw At (qsrra) dew fe
uvie, 5 wefaet & 5 aovsioe &
FTHE qCHTT F1 F09 & q18 AT G
ALY qATT | gHFT Fv0 fAw oF g, fF
ZfaT & aTET AW T A a1 W Y
zafae 19 TF O 7 9T 2y, 3 FY
warg g, afe efeodt ¥ g7 Tonr
£, 37 A=Al &1, T8 qvg 7 a=r (=
war for faarg o fefasm & #1% fediem
dAT § 81 AL S 3R F WHTE T A,
a7 F FT AATE FT F | qT AAT T &
o1 72 wifas a1 o= | wrfee 7g faam

+[ ] Hind: transliteration

[ RAJYA SABHA ] the Presiudent wn rela-

|

|
f
|
|

|
l

)

3824

tion to the State of Kerala
gvn &, amwfaew 31, THo o o
@, Ffaee ol ar s N aEl &,
A FrET At aE F7R 2 i gw Awm Ay WA
Mga (¥, arfer g faw dmw @
T gu fF Fv A s Y qFAET
F ATIA AR I T EH AT F
a%T | R & wrafaaTE E B ARE 2
fa F10g arer wré oft e wo fremr R
g I FATZ AT ATE anfgd &, a1 HE
I ET, A1 I HT Y J&T TIAY 79T &
TEHT BRI |

aifge fawar # 4gr, deq fawar
zgar o1 f& awer  # n#F e fafaeee
fow & faares +f qvg ¥ T 94—
At A oY &Y GFA 8, AA I9 3 T8 T
———39 & FUA ATAY T AC AT IEA
o1 F7 531 f zaat seEmady &t ( afeq
Y & ag sy fr & 3w faar fe o
s aeAThEl 3w @ § 1 faemw
qg FE A1 A1 fF g9 ¥ gHT | ¥9
Fraar ArE zafae FWa &1 SreF7 @
Iq 70 fF I9F) FHA F THEEL G q
FAT F IGAT FAT FHF F7 ATHET T
1% 5w 7 3feare 7 av, feF agdam-
T & 78 Mg w7 A frawE & A
fafaees 1, Fmm F gEiE= ATIES

.aﬁqu?rg%zggahagf?fnéz Fz-

aTq afe & fro omo, W7o A FT
FERAT AT IT FTAGAT § TATH G AT
fawe & Fa § qiiF g aq fam
az ¥ & WzAT T fwam oA fE
%7 Arfgd FRIG & IS 97 F FriEA ALY,
ar <% fafarer & @ ¥ wrfaw =@,
AT qET T A 1 AR A FqF AT
¥ T8T SHAGT &7 21, 39 I1T F1 FdA
oo B 37y foemm &Y, SfFagwam
F Faa 7@ fFarfaay 15w o 39
AT & SfF A7 o et St S gan
A WA A gl argR et frdes &
faga ghwar ¥ gz et amw T A
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o7 7 AT F1 K fgg FeT W IA
FT qaF faur, a1 FY &1 F7 ATAT AT
TATFT G F7 AL TATHT G o,
oY & 7S ST ALY (T, W 3 AT
ST ST AT FIAR FEATAT AT THEL
ZTT ag 21 T § f T g sfag
Ffw gg IR ST AT ART T IE
AR ST FT F]T 7 A1 g2 fFr o
FIARIE A TA ¢4 ATSATHT 19 ALY
AT Y, @ FroE FE Aty g g v
wg o # fa g e gwire o 2fa-
FTE A FT A | 0, fE Fve w oS
FIE Fger RAIATH AAT, U wH, fE
FCA W ATATE FITATAT F1 &g FT9 FAT
o ma faasr g = frgwam &
FTH A AW W F7 &1 fggma w7
THEA 2V FR F AEar ¢ Afed sww
FAVI JTT AT TZ T ALY | A3 4T
T T gafae fx s aefen &
faeTs 37 ¥ oee7 & FF w1 & o W
Frar 2 f& o o o fqamme ®
TMET EIFAT § TSI H7 37 97 97
ferre #1 S8, WTREE F SE9 A
w1 fafarzsa & <7 av famg 1 9w, AT
TSI § SavET a1 w7 & fagm 3w
fafaee<r & o7 g7 F97 X 2T AT H
w1 SATET AW & fAu e dr g A1
et et ST T I H FE SATRT AT
frrgafFr s aan g * WA A
TH ML YW AT, ST AT 34 A
TRTET AT &, SAF T9HR1 TN K7 7@T
gfF fer a0 w1 a7 for oz &
WMEW £ I HH GFAT ¢ AW fE
29 FT FAT I AT T@T §, FIfE AL
AT FE T N, T8 FRA F AR AN
mfad w7 7 Fa@TE A F A
FTR F A SrAAr qfEA AT @
g % %199 JeAT oT7 qTFa A #9747
78T & | AfFA 471 F F 0 e
AqSAer ATEVT0 ST HE TR fE
TSI FT ST HL T T A
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zafed  wgr & Fw v g
¥ Fgar g % qmwr Afad agr @@
W a5 FEaT g A Eg & fw
T qv gmgw &1 oFmE 3 fv 3@
faegar agr szw serm f& w=n
Tty s A fwan, A6 a5 faega
TAT & 1 WAT WIF QY WISAT &Y
TR AL F7 91T 7 71 FH T T/ IAHT
T #T % W I oFg A fx
N @ AT TTE F T AAT |
ag ®1¢ T FT IIT AT qGY AT, AL
gz a1 T Fm @ famma @, 1
AT F g 7 A T Fear g
f& F" FeHrT 41 faee #Y S 3
A, |r@sT 21 %0 §, Az g A@nfze
fraw &Y 917 7 %3, MR AT qR_A
ferr 9 ¥ %7, 3g WA AT
FToH T AT w4 &, Afwa @ gar
731 fF zax fovd & 207 fre @ s
g3 a1 gar Tifgd fx Fma Fvery
¥ fraa & gre 3w e oo & 3oy &Y
7z &5 fagwa 7E vl faamg 3+
Frafare WA & | ZW TgH wa
¥ 4 f& A9 Aaewm oz groar
fergeat, ag uF FETe av M fadt
ATg ¥ WY AEr A0 sgvAT 91 ;fw
TF FHANT TR 0 AT OF fgegearh
T A% 2 1 Afww & wmAAT
g 91 f5 A% Fard % Y5 woga
g, #15 IS® g, Amfaew g,
FrEfaen 81, A g, a7 AEeRsH
F1, a8 99 & 79 3Afaw ¥ % o a0
oy gapfaaa #1947 1 Aty fvr
a5 & f& w7 gA FA AT 6
ZzraT & A1 safay T gemwn fF gew
fic s, Fo fre sy 1w Fr
fr aver 919 A o F1% fgET A
e | AZ g AT AW B 1 MfaeeA
amv & fam o a3 3@ F7 a7 E,
Ao g7 FfAu fiaggaAafiam g
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[« wegw @]
0T qgrwz Fir ¥ far W ag g @
#r arr & fF oo w1 w1 fegww A
AN

ATTA 9% A TRAIAT R LG 1T,
a1T Wiz Affgs #T AXg  FET, AT ¥
TE AWa  TIANT FAET,  Fafad
FAAr 6 o 2w av v saran faafa
F1 =r T Amay g fF sefae
T I IW § FATET AT ¥ § qT ATZAT
7 ¢, W AT awaa 2 O Ffae
# g7 faggeaa & SAwRr 79
FRIfawn # §, wAT w7 AR @
5 ag g ux &y fivrar SmEw &
ag TAVRAT F TET FT g% HIAT ATRY
2, A1 3A%T AGFT 77 F7 & % oy
| AR T AA7 W A€ T3
71 for 3 aifgw & qriE FL AT
HI7 FETT 98 q1 qraT wifgg Fr
fT w0 (-

wfeqw o7 TT AT A AT A
war w1 AT wgr a4 {5 qfesm A
Ffem ) 35 & wg AN Agfew
T WYL GG FT  {EAR 0T ¥ 7T
AR FT %% § | 37 qleam o
T wgr fx gwIC 49T 9o FATERATT
WEw & 39 wfew A oF sy fE
FeT w7 faar #ze &, afEq ga
THRTY F  AT49F, T9A71 799 fgam
¥ araqE  Aifgr adrar ag fawar fr
Fg 31 O F7q @ qfeau o & faq @
Zraw AW ar ¥ aafa ag 3
ZfF Sy AT gFAAAT F7 AT FIG
g FAAET w9t @ § AW dr Az
W HAAT  ATH gFATAAT AW @ A
faery f €At g1, fam 21, ghoaar
ugq g, faad fs qg mfae gY ang
IAET g1 AT gg wwfawr g 1 &fEw
IqE T A7 w@AT F fF =y
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femrg #1 a1d Wq FeA & FWIE F@T
ST FTH FTA ATT g g Afeaw ST F
TEArE w7, g sifww w9 fw
qfean v & #agtar g1, arfs fwe
¥ EYY THT T | W oE A
TOFET  FATAST FT A T AFAT T |

afEq #3157 IFAT FagATESH
qIEA & | T R AFATIIH TET 2
T 397 S THT AITS &K1 T FFaT & AfF
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3% AT Az g fe wr Barr s
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2 wafe 7T 57 97 q e ©F we oft
T F7 faverr Fe aqr ars | w6 oFy
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Y e AT ]
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SHRI A. D. MANI (Madhya Pra-
desh): Madam Deputy Chairman, this
debate is a melancholy occasion be-
cause for the third time after inde-
pendence circumstances have forced
the Government to enforce Probiama-
tion in that State. Unfortunately in
Kerala, since independence, eight Min-
istries have been in office. Six of them
were Congress, one was PSP and one
was the Communist Ministry. I have
had occasion of going round Kerala
aquring the time of the regime of the
Communist Ministry and I have, there-
fore, some recent acquaintance with
the problems of that State. It is not
correct to say, as my hon. friend, Mr.
K K. Shah. did, that the Opposition
Parties have been responsible for the
promotion of communalism. The Con-
gress Party, as much as any other
Party, has been responsible for for-
menting communal forces in Kerala
and it is well known that in the Con-
gress organisation itself the locations
of power are on the basis of commu-
nalism. I do not want {0 go into the
matter in great detail. It will pro-
voke controversy. It is because com-
munalism is inherent in a very acute
form in Kerala that the present situa-
tion has arisen, which has forced the
Government to enforce Proclamation
in the State. I would like to say here
that one of the factors, which have led
to ministerial instability in Kerala, 1s
the encouragement given overtly by
people in Delhi and by the Congress
organisation to the so-called liberation
movement which threw the Commun-
ist Party out of power. I had occasion
to see the work of the Communist
Ministry and I felt that even though
there might have been excesses of



3831 Resolution re Pro- [ RAJYA

clamation issued by
[Shri A. D. Mani]

‘power and even though the Commun-
ist Party might have been trying to
entrench itself in varioug places in
the State by the use of the administra-
tive machinery, the Communist Gov-
ernment did tolerably well and they
should have been allowed to function
for their whole term of office. If that
had been done, the present situation
would not have arisen. Those who re-
leased the forces of disruption have
not been able to control the situation
today. One of the reasons why the
fifteen dissidents left the party was
the fact that they knew very well that
if they weakened the support for the
Ministry, the Ministry would have to
resign on a vote of no-confidence and
Presidential rule would have to be
enforced. Madam, I would also like to
say that this Kerala episode which has
led to Presidential rule underlines the
necessity of Government having a
prompt investigation machinery which
will go into the question of corruption.
I trieq to ask some of my friends to
let me have the so-called charge~
sheet against Mr. Sanker, but unfor-
tunately nobody has given me a
charge-sheet. It has not been formu-
lated in the form in which friends in
Orissa have done their charges against
Mr. Mitra’s Ministry. They say that
the cases of corruption are there, that
there are various allegations, but they
have not been formulated into a
charge-sheet. I wish that in future,
whenever such charges are made, the
Government of India should try to
evolve a machinery which will go into
the complaints. Some years ago, Sir
B, N. Rau had suggested the formation
of a Privy Council which would advise
the President in cases of this charac-
ter. We need not call it a Privy Coun-
cil, but a Council which would advise
the Government. A council consisting
of retired High Court Judges might
be formed which might periodically
advise Government in regard to cases
of corruption, and whenever cases of
corruption are prima facie proved,
then there should be a machinery for
investigation. If that had been done
by the Congress High Command, pro-
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bably the situation would not have
arisen which forced the Sanker Gov-
ernment to resign on a vote of mno-
confidence.

Madam, I would like to say further
that there was a good deal of criticism
of the Muslim League. The Muslim
League is a party which stands for the
protection of the minorities in Kerala.
1 personally do not approve of com-
munal parties, but if today the sifua-
tion in Kerala is such that communal
parties are tolerated by the electorate,
there is no remedy open excepting to
concentrate on economic issues. The
Communist Ministry concentrated on
economic issues and for the first time
Kerala was marching forward in its
economic programmes. That was ar-
rested hy the so-called liberation
movement which led to the dismissal
of the Communist Ministry and the
subsequent imposition of Presidential
rule in Kerala.

Madam, I would like to say this that
in future if we expect communalism
to be rooted out of Kerala, the Con-
gress must set an example. 1 would
like the Congress organisation to set
up members of the minority communi-
ties in predominantly Hindu areas and
try to fight the election. That will be
the test of the professions of the Con-
gress to root out cammunalism in
Kerala, Unless that is done, it is not
possible for the Congress to expect
that the opposition parties will set an
example. Each one of them is very
much involved in this communalism
that has disfigured public life in
Kerala.

I might also mention here that the
failure of ministerial government
which is revealed by eight Ministries
is due to the fact that linguistic reor-
ganisation has not solved any prob-
lems. If in 1956 the choice had been
left to the representatives of Malabar,
so-called Malabar which was in Mad-
ras State, they would have opted to
stay in Madras State. A linguistic
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State was formed and it was expected \

that this would solve the problem, but
the fact that a lingujstic State has
been formed has not led to ministerial
stability in Kerala. Perhaps if tae
representatives of the various parties
concentrate on economic issues, it may
be possible to find out a new orienta-
tion to the politics in that State. I do
not agree with my hon. friend, Mr.
K. K. Shah, when he referred to
Kerala as a problem State. Kerala is
certainly not a problem State. It has
got an intellectual potential which can
be utilised for the benefit of this coun-
try. It is because politicians have been
so busy trying to carve out a position
for themselves and manoceuvre them-
selves into positions of power using
every community for their advantage
that this situation has arisen when
people start calling Kerala a problem
State. . . ,

Surt LOKANATH MISRA: The
Congress Party is the problem ther..

Surr A. D. MANI: I would not like
to say that the Congress is responsi-
ble for the situation in Kerala.

(Interruption)

An. Hon. MEMBER:
for every one.

He preaches

Surr A. D. MANI: I am one of those
who went round, met representatives
of all parties including Congressmren
and talked to them about the situation.
Perhaps it is correct to say that -he
Congress Party in power in India
should have set an example. If it is
possible for the Congress to evolve an
economic programme and put it before
the electorate and not think in terms
of coalition with parties just for con-
tinuing in power, there mav be a
bright future for the State of Kerala.

Then there was a reference made
by my hon. friend, Mr. Ansari, to the
appointment of Mr. Pattom Thanu
Pillai as Governor of Punjab. If Mr.
Thanu Pillai had been a Government
servant and if he had accepted his
job, he would have been accused of
accepting illegal gratification.
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Surr FARIDUL HAQ ANSARI: I
said that the method adopted by my
hon. friend was wrong. He should
have approached the P.S.P.. consulted
them, discussed the matter with them,
and if they agreed, then I would have
had no objection.

Surt A. D. MANI: I am supporting
vou. I am only saying that if Mr.
Pattom Thanu Pillai as a Government
servant had been offered the job, he
and the person who offered it would
have been accused of bribery and
would have been forced to face an
enquiry and a charge-sheet under the
Anti-corruption Act. The Congress
should have set better example in
regard to the ethics that it follows.

An. Hon. MEMBER: It was a clevet
thing.

Surr A. D. MANI: But we do not
expect this kind of cleverness from
the Party. (Interruption) 1 agree
with my hon. friend that election pro-
mises were broken. These things led
to the degeneration of the standards of
politics, and it is expected that what-
aver might happen in the future, the
standards of politics which are accep-
ted universally as necessary for the
proper functioning of the parties would
he observed by the Congress Party and
that Kerala might have the good for-
tune of seeing a stable Ministry which
will give its attention to the economic
progress of the State. The economic
vrogress of the State has suffered a
reverse on account of the inability of
some of the politicians in power to
give their sustained attention to the
Five Year Plans which were placed
before the State Government for ap-
proval.

I support the motion which has been
maoved by the hon. Minister. I see there
is no other way excepting to approve
of the Proclamation issued by the
President.

Sur1 JAISUKHLAL HATHI: Madam
Deputy Chairman, I am happy that al-
most all the Members who took part
in this discussion have fully supported
my motion and they have appreciated

LY
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the circumstances in which the Presi-
dent had to assume to himself the
powers to take over the administration
of the State. Therefore, so far as ap-
proval of the motion is concerned, 1!
do not think I have much to say. But
several Members have discussed a
number of subjects and I think I should
reply to some of the observations
made by the hon. Members here.

[ RAJYA

I am grateful to some of the Mem-
bers, specially Shri Gujral and Shri
Shah, for clarifying certain points

raised by the Members of the

4 p.M. opposition. It is true that we
must take lessong from the
past but it is also true that

everybody wants to advise others
to take lessons but nobody likes to
take lessons himself. It is human
nature to criticise others, to bring out
the faults of others and to see faults
in others, rather than to have self-
introspection. We have been criticised
for a number of things, good, bad and
indifferent. In the opening speech I did
not touch these subjects because I did
not want to rake up unnecessarily old
controversies. Shri Ansariji, however,
blamed me for not looking to the past,
for not looking to the present, and for
not taking lessons from the past for
the future. It was not from that end
in view that I did not refer to the past,
it was not that we did not want to
learn from experience, it was not with
that object in view that I did not refer
to the old instances. While we are al-
ways prepared to learn by experience
—and we have done that a number of
times—I do not want to bring in un-
necessary controversies. But on ques-
tions like this, especially my friend,
Shri Govindan Nair, started with at-
tacks on all and sundry. He began
by attacking Shri Kamaraj, attacking
Shri Dhebar

Surr M. N: GOVINDAN NAIR: I
did not attack Shri Kamaraj.

Suri JAISUKHLAL HATHI:
attacking the Congress organisation
for their actg of omission and commis-

§
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sion. It ig but natural I do not find
fault with him because when you feel
that something which you want is not
being done, that something which you
desire is not being achieved and when
you feel that somebody comes in your
way, it is but natural! that emotions
rise high and when emotions rise high,
arguments become weak and when
arguments become weak, it gives ex-
pression to anger and disappointment.

So, I do not finq fault with him. It is
natural that he should say that
it was Shri Dhebar who went
there and did all this and that

he would now reap the fruits.

Sgri1 M N. GOVINDAN NAIR: He
reaps.

SHr1 JAISUKHLAL HATHI: Now, it
is natural also that one reaps the fruits
of what he has sown. There is no-
thing unnatural in it. The only thing
is that we have to judge whether the
seeds that were sown were good or
bad and that could only be judged
from the fruits that we get. Now, let
us see what was sown and what was
reaped, what will be sown and what
will be reaped. These are the lessons
which each one of us should learn. I
on my part and the Congress are pre-
pared to take the lessons. I am not a
man with a rigid outlook which would
not change but if we find from expe-
rience that there was nothing wrong
in what we did, there is nothing for
us to repent. If we think that we have
done something wrong, not only shall
we repent but we will redeem oursel-
ves and correct ourselves. The Presi-
dent issued the Proclamation when
the political situation there was such
as no single party—or even a united
party under one single leader—was in
a position to form the Government, al-
though the Congress was in a much
bigger majority than any other single
individual party. And we who are
wedded to democracy, we who want
that we should work within the frame-
work of the Constitution, we who want
to abide by the provisions of the Con-
stitution, we who want that even at
the cost of being misunderstood and
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even being disgraced to an extent,
would like to follow that path which
is righteous and which is correct. It
wag therefore that the Governor’s Re-
port was taken into consideration by
the Government here ang the Pracla-
mation was issued. When the no-con-
fidence motion was brought forwzrd in
Kerala, all the opposition parties com-
bined together. They are all parties
with different ideologies—I think they
also would agree—the Communists, the
PSP, the Muslim League, all have dif-
fé-ent political ideologies. They have
never been one for any good cbject
and I,do not think they wdll any day
be able to unite together and if they
united together, they will all be rinus.
But today they are all bracketel to-
gether. When the bracket is gone, they
will all be gone. One plus one would
be two but one minus one would never
be two, it will come to zero. It is al-
ways so for all negatives. Negatives
may combine but the combination of
negative attitudes would never leid to
any positive result; it will have the
effect of destroying a good thing; it
will not have the effect of reconst ‘uct-
ing anything, there cannot be any re-
construction. Therefore it is that if
we have to join together, we have to
join for a good cause, we have to join
for a constructive cause, we have to
join for a work which is in the inter-
ests of humanity, a work which s in
the interests of the people of the State,
people of the country. Now, here un-
fortunately there was a combinsation
and that combination resulted in what
we gee there today. That also is na-
tural. Now, we are asked to learn les-
sons, What are the lessons? The
lessons to be learnt are preached by
the Members from the opposition side.
But before they preach, we ourselves
will do it, we do not wait for anybody
to teach the lessons. But if all of us
have to learn any lesson, it is this that
we believe that there should be an
opposition, we believe that taere
should be a strong opposition, we be-
lieve that there should be a healthy
opposition. Today what is the posi-
tion? Fifty are on one side. All others
combined make seventy. Each one is
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I matched by one-fourth of the Con-
gress Party Members there in the
Legislature—50, 15, 19, 9. 15, 11 5, 1,
all that. Now, if there had been one
strong opposition or if two or three
different parties with a constructive
attitude, with the same 1deology, had
combined together and been able to
form a government and administer the
State in the interests of the people, for
the benefiy of the people, for the pro-
gress and development of the country.
well, we would have welcomed it,
everybody would have welcomed it.
But it was not so. Now, therefore,
what is the lesson to be learnt? The
first lesson to be learnt is build up, if
you can, a strong Opposition, build up,
if you can, a healthy Opposition, build
up a party which can succeed the pre-
sent party. But I do not think that
there is any chance in far, far fufure.
And then what will happen? If there
are five Members here, ten Members
there ang fifteen there, the result will
be that no individual party will be
able to form the government. (Inter-
ruption by Shri M. N. Govindan Nair.)
I am learning the lesson. From what
has happened it had been possible for
them to join and form a united party
and a Government which would be
stable. But it has not been so. Then
what is to be done? What is to be done
is this. It is for the people of Kerala
to find out what is good for them,
what is best for them. The people of
Kerala are educated; they are advan-
ced; they are literate, and they could
learn by experience as to what should
be done. 1 do not want to say much
even at this stage as I did not do it in
the beginning as to why there was
that upsurge or the liberation move-
ment. as Shri Nair said. The people
felt that they were not happy. There
were various incidents which I would
not like to narrate. They joined to-
gether., Ultimately we saw what hap-
pened. Even now if the people join
together, if they all combine together,
they could have a stable government.
Rather it should be their effort to see
that a stable government is established.
So fur as I can see, as in the rest of
the country. there cannot be any other
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party today except the Congress Party
which can form a government there.
If in future things change, well, it will
be most welcome. Otherwise it is in
the interest of everybody—I do not
talk of power because the congress has
never learnt to rule for the Party; it
has always ruled for the people, for the
benefit of the people—to have Congress
Party in power. If it were not so, then
the party in power would have done
anything to get more seats, to get that
it wants as it has done in other things.
{Interruptions) There may be instan-
ces. as Shri Abdul Ghani said, of cor-
ruption in the Congress. If there is
corruption, if there are differences of
opinion, we admit them and as soon
as we find some symptoms of weakness
we always try to remedy them. The
Congress has that vitality, the Congress
has that strength, the Congress has
that vigour that as soon as those sym-
ptoms are checked, it will become
strong and gain strength from day to
day. It is not that we are complacent.
If we know, we admit our weakness.
It ig always good to admit one’s weak-
ness and try to remedy and get rid of
it. That we have been doing either at
the organisational level or at the poli-
tical level. It is, therefore, that the
moment we find that there is some-
thing, we try to rectify the wrong. And
if any weakness has been found out
ang remedied, it is because of self-
introspection that the Congress does.
But it is given to many others to ex-
aggerate what little weakness they find
in others and not to look to bigger
things within themselves. We have
never done that. Whatever weakness
we ever felt we have always admitted
and we are always prepared to admit
it.
mately what are we to do? As the
hon. Member on this side said, during
this period it would be the duty of
the Government of India to see that
the Fourth Plan that is being discus-
sed should not suffer. It should be the
duty of the Government that the offi-
cers that we send there should remain
impartial. 1t should be the duty of
these officers to treat Kerala as a State

.

It is not an easy thing But ul*i- |
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where there are no representatives of
the people at present where there is
no legislature, and therefore they must
treat it with the utmost care and at-
tention.

Madam, it shall always be the duty
of the Centre to see that the Fourth
Plan of Kerala that 1s being discussed
does not suffer because of want of re-
presentatives at the helm of this thing.
We would also take care to see that
the problem of food, the question of
industrial development, the question of
power and irrigation projects are
looked into properly. B

So far as elections are concerned, 1
would also say that we would not wait
for a day longer than is absolutely
necessary. There shall be elections as
early as possible ang that they should
be fair and free.

Madam, so far as officers are con-
cerned, their complaint is that the
Government could not find officers for
Kerala. It is not a question of not
being able to find them. But, as 1
said, it is now our duty and responsi-
bility to see that we send the best offi-
cers to the State. We have already
sent one and we shall be sending an-
other. But that should be the best
officer and an able administrator, a
person who would not allow the peo-
ple of Kerala to feel that Kerala is not
being ruled by the elected represen-
tatives. Therefore, if there is any de-
lay, it is not that we are not able to
find any person. We could have sent
any man. But that would not serve
their purpose, nor would it serve the
purpose of the State. It is, therefore,
that we want to send officers who are
not only able administrators but also
people who would look to the interest
of the people of Kerala, who would
take to their heart that it is their not
on'y official responsibility but a kind
of moral responsibility to look to the
interests of the people of Kerala. It is,
therefore, that we are trying to send
some of our best officers there. The
one we have sent there has that repu-
tation. The other we shall send soon.
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I may, therefore Madam, only assure
my friends from Kerala and also ¢thers
that this 1s only a transitory period and
that we shall try to see that the peo-
ple of Kerala get back their elected
~epresentatives and their legislature
through a fair and free election It 1s
for the people of Kerala to see that
they use their discretion at the time
of election mm a way that they get a
stable government and that this his-
tory 1s not repeated Madam, I move
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Tee DEPUTY CHAIRMAN  The
question 1s:
“That this House approves the

Proclamation 1ssued by the President
on the 10th September, 1964, unde-
article 356 of the Constitution, 1n
relation to the State of Kerala”

The motion was adopted,

THE KERALA STATE LEGISLATURE
(DELEGATION OF POWERS) BILL,
1964

Tut MINISTER or STATE 1n THE
MINISTRY or HOME AFFAIRS Sur
JarsugHLAL HaTHI) Madam, I move

“That the Bill to confer on the
President the power of the Legis-
lature of the State of Kerala to
make laws, as passed by the Lok
Sabha, be taken into consideratiion”

Madam, this 1s a Bill which, accord-
ing to the Proclamation, as has been
just approved by the House, declares

“That the powers of the Legisla-
ture of the said State shall be exer-
cisable by or under the author1 y of
Parliament ”

And under article 357 of the Constitu-
tion, the power of the Legislature of
the State of Kerala to make laws,
which hag been declared by the Pro-
clamation, to be exercisable by or
unde: the authority of Parliament, 1Is
hereby conferred on the Presiient
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This 1s a Bill which 1s non-contro-
versial 1n view of the fact that the
House has already approved the Pro-
clamation This 1s a  consequence
which flows out of the Proclamation
which hags been approved by the House
Under clause (3) the power of the
State Legislature to make laws has to
be vested 1n the President Clause
3(2) provides

“Before enacting any such
the President shall, whenever he
considers 1t practicable to do so,
consult a committee constituted for
the purpose consisting of—

Act,

(a) thirty members of the
House of the People nominated by
the Speaker among whom shall be
includedq all members who for the
time being fill the seats allotted to
the State of Kerala i that House;
and

(b) fifteen members of the
Council of States nominated by the
Chairman among whom shall be
included all members who for
the time being fill the seats allot-
ted to the State of Kerala in that
House ”

This 1s the position to enable the Pre-
sident to consult the Members of both
the Houses of Parliament The pro-
vision here also mentions that all the
Members from Kerala, in the Lok
Sabha and the Rajya Sabha, will be
included in this Commuttee It 1s but
fair that when there 1s no Legislature
in Kerala and when Acts have to be
passed oy the Parliament, the Mem-
bers representing that State 1n the Lok
Sabha and the Rajya Sabha should be
consulted and 1t 1s also proper that
because they have now come into a
bigger famuly, this consultation should
not be restricted simply to e Mem-
bers of the State but also there should
be a broad-based committee so that
Members from other States also may
be consulted It is with that oBject 1n
view that the Committee 15 supposed
to consist of 45 Members,



